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Shri Hem Barua (Gauhati): Tae
floog situation was to be discussed
today. Do we propose to shelve that
business?

Mr. Speaker: The Order Paper is
there. I am calling it in that
sequence,

Shri Hem Barma: It was said that
it will come on Tuesday, ,

Mr. Speaker: I do not know when
it comes. It is in the Order Paper.

We are proceeding as it is put down.

13.10 hrs,

CONSTITUTION (FOURTEENTH
AMENDMENT) BILL

The Minister of Home Affairs
(Shwrj Lal Bahadur Shastri): 1 beg to
move:*

“That the Bill further to
amend the Constitution of India
be taken into consideration”

Sir, I am moving for considera-
tion the Constitution (Fourteenth
Amendment) Bill, 1962. This Bill
contains seven clauses. The first
important clause, namely clause 3,
deals with Poindicherry being treat-
ed as one of the Union Territories,
which will comprise Pondicherry,
Karikal, Mahe and Yanam. I do not
want to deal with thiz matter in
ertenso just at present. Therefore,
I shall try to be as bgjef as possible.

As soon as we include Pondicherry
in the Union Territories, two con-
sequential amendments automatically
follow. The first is that Pondicherry
should have representation both in
the Lok Sabha ang in the Rajya
Babha. Hence, there is a clause for
increasing the strength of the Union
Territories in the Lok  Sabha.
Pondicherry will get one seat in the
Lok Sabha and one seat in the Rajya
Sabha. In that case, the strength of
the Raiva Sabha will increzse from
228 to 228,
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Then, there is the regulation-
making power of the President

During the interim period, the Pre-
gident is empowered to make re-
gulations, But the clause provided
in the Bill suggests that as soon as
the Assembly has been constituted,
the regulation-making power will
come to an end. Tkis is provided for
in clause 5(b).

Mr, Speaker: The hon Minister
would excuse me if I interrupt for a
minute, Inquiries are being made
from hon. Members about the time
when they should be present here for
voting, because division has to take
place, and a special majority is
needed for the passing of this Bill
I think that dut of the four hours
that have becn allotted for this Bill,
we can take tiree hours for the
general discussion and one hour for
the cluses. T think that would be all
right,

Saveral Hon, Members, Yes.

Mr. Speaker: So, at 4 pm we
shall have the division, so far as the
consideration motion is concerned.

Shri Lal Bahadur Shastri: I was
telling the House that under clause
5(b) the regulation-making power of
the President will come to an end as
soon as the legislature is formed in
Pondicherry and Goa,

Then, there is another important
clause, namely clause 4 of the Bill
which empowers Parliament to create
Legislatures and Councils of Minis-
ters in the Union Territories. It has
saigd just now, in the Union Territo-
rise. Hence, whatever pattern of
administration obtains in the other
Union Territoris will be adopted im
Pondicherry and Goa also.

As the House nows, on the Tth
December, 19681, I had made a state-
ment in the last Lok Sabha and told
the House that Government were
considering what further steps

*Moved with the recommendation of the President.
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should be taken to give additional
powers in the Union Territories, and
what the future set-up should be in the
Union Territories. On the basis of that
statement, a committee was also formed
under the chairmanship of the Law
Minister. The committee went round
the Union Territories and submitted
its report.

13.14 hrs.
[Mr. DEPUTY-SPEARER in the Chair]

We have considered that report,
and having considered other develop-
menis since then, Government came
to the conclusion that we should give
the Union Territories the same status
and the same position as were obtain-
ing during the time of the old Part
C States, We have, therefore, come
forward with an amendment to the
Constitution, for the restoration of
article 240 which was abolished
formerly, after the reorganisation of
States. After the report on the
reorganisation of States was consi-
dered, legislations were brought for-
ward, and the Constitution was
amended in the light of the recom-
mendations of the States Reorganisa-
tion Commission. And the House
accepted the proposals and the Bills
which had come up before Parlia-
ment then, and article 240 was
abolished. Now, it has becomre
essential that we should restore that
article, in order to provide for
legislatures as well as for Cabinets
of Ministers for the Union Territo-
ries. and hence this Constitution
(Fourteenth Amendment) Bill before
the House.

I need not elaborate on this matter,
because [ know that it would be
generally welcome. This House will
also welcome it, and it would also be
welcomed in the Union Territories
since they would get back the
legislatures as well as the Councils
of Ministers. This provision is meant
for Himachal Pradesh, WManipur,
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Tripura, Goa, Daman and Diu, and
Pondicherry and other smaller
islands which are comprised in it.
It is true that we have not included
Delhi in this, I can very well urder-
stand the fellings of the Members of
Parliament who have been returned
from Delhi. But I have always made
it clear, whenever I have said any-
thing about the set-up in Delhi, that
we thought that Delhi should be
kept in' a different category and I still
feel the same way.-

Shri Hari Vishnu Kamath (Hoshan-
gabad): Capital status.

I

\./Shri Lal Bahadur Shastrl: But I do
not want to suggest that we have not
to think about Delhi at all. There are
various proposals made about Delhi,
and they have all to be carefuliy look-
ed into. The Corporation in Delhi has
been functioning for some time past,
and apparently as much as we can see
and judge, there have been enormous
difficulties in the smooth working of
the corporation. The official wing
also has its own problems and diffi-
culties; the non-official wing, the
Mayor and others feel that they have
very little to do. These are matters
which do deserve our consideration.
Whether the present pattern of the
corporation should continue, whether
the Mayor should be vested with more
powers, or whether the whole set-up
of the working of the municipal areas,
if I might use those words, should be
completely changed or there may be
a new set-up altogether etc. are all
matters which deserve our considera-
tion.

Then, it has also to be considered
how the representatives of the people
should be associated with other work
in Delhi, that is, other administrative
work itself. T have told the Members
of Parliament from Delhi, while
speaking to them in the Delhi Advi-
sory Council that they can make their
own suggestions. We have also cer-
tain proposals with us. In fact, I have
been examining .this matter for some
time. We have studied this subject.
We have also seen as to what kind of
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set-up and patterns are there in other
countries.

Shri Hari Vishmu Kamath: You will
bring a separate Bill later?

Shri Frank Anthony (Nominated—
Anglo Indians): No, no.

Shri Lal Bahadur Shastri: We will
see; if legislation is needed, we will
have to come up before Parliament—
if it is necessary.

Shri Frank Anthomy: It will not be
necessary.

Shri Lal Bahadur Shastri: There is
the legal expert sitting. He says that
it will not be necessary.

Anyhow, 1 was telling the House
that we are not sleeping over this
matter. We have given considerable
thought to it. If hon. Members from
Delhi wil; be pleased to accept my
approach in this regard, namely, that
it is not absolutely essential to have
s legislature or Legislative Assernbly
tor Delhi and it is possible to work
and take part in public activities and
in administrative work and municipal
work without there being a legis-
lature, I think they will be, 1f I might
say so, rendering really a great ser-
vice to Delhi. Because Parliament
sits here and to have another legis-
lature in Delhi at the same time does
not really serve any special purpose.
There is often duplication of work.
I remember in the old days when the
Delhi Assembly was there that ques-
tions were being put on the same
subject in the Delhi Assembly and
also in Parliament. In the capital of
this vast country, we have to be care-
ful and see that there is smooth work-
Ing, not only in administration but in
other matters also. One does not
know. Suppose a conflict crops up
between one legislature and the other;
we will not be setting a very good
example for the other States.

Shri Harj Vishnu Kamath: You will
then resolve the conflict

Skri Lal Bahadur Shastri: Then it
will become an additional quty. What
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Shri Kamath wants is to create a
problem and then try to solve it. It
would not be very wise to do so.

I personally think that we can
thrash out this problem in so far as
Delhi is concerned. I do not want to
delay it much. As soon as we are
free with this Bill, we will have
enough time to think about Delhi. I
did speak to Shri Bram Prakash only
this morning. He was gocd enough
to discuss it with me. I do not know
what his opinion ultimately would
be. Of course, he is free to express
his view. I do hope that he will give
full consideration what I- have told
him. I have also further added that
he should not think that I am™ just
trying to get over the present situa-
tion. I have told him that I mean
what I say and that I do mcan busi-
ness,

In these circumstances, I would ap-
peal to him and to his other [riends
who have been returned from Delhi
to consider this matter without any
bitterness. I know he has marshalled
the support of our Communist friends
sitting opposite. To them also I
would make an appeal Let thern
consider whether it is desirable and
essential and whether it would be
beneficial in the larger interests of
the country to have two legisiatures
in Delhi, to have two governments
functioning more or less in parallel
This is about Delhi.

I might add a few words about
some of the amendments. It has been
suggested in some amendments that
some parts of Pondicherry should be
merged with neighbouring areas.
Then it has been suggested {further
that there should be no nominated or
partly-nominated body. The third is
of course for circulation of the Bill
for eliciting public opinion. I thought
I would say a few words about these
three amendments.

As regards the suggestion of merger
of any part of Pondicherry with other
parts of India, it would be very diffi-
cult and improper also for the time
being to do so.
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Shri Harl Vishau Kamath: At this
stage.

Shri Lal Bahadur Shastri: | need
not read out what the Prime Minister
had said in the Rajya Sabha when
the question of integration of Pondi-
cherry with India was taken up. We
have, in the light of the pronounce-
ment of the Prime Minister, not to
make any change in Pondicherry.
Whatenver area is included in Pondi-
cherry has to remain intact for the
time being.

Shri Hari Vishnu Kamath: It is only
temporary.

Shri Lal Bahadur Shastri: Of course
temporary. Parliament is always
supreme to make any change, 1%t at
present, we should not think in these
terms. There are agreement and the
terms thereof should be considered
sacrosanct, and nothing should be
done so soon after these argeements
were entered into.

Secondly, if you start talking of
merger of one area with the other,
problems will arise in the case of Goa
and other places also. So it is better
not to refer to this at all. Already
there are differences over the imatter.
Mysore has its own opinion about
Goa; Maharashtra has got something
to say, Gujarat holds definite views.
So it is better to keep them intact as
they are angd treat them as Union
Territories. Now that we are giving
them legislatures and Councils of
Ministers, 1 think they will have
enough opportunity to develop their
areas, especially with the special
assistance of the Central Government.

As regards the question of nominat-
ed, partly-nominated or partiy-elected
bodies, Shri Kamath has tabled certain
amendments. I have merely to sug-
gest that this is exactly what it was
in the old article of the Constitution.
The same language has been used.
No change has been made and what
Shri Kamath has to realise is that
Government are not taking power to
constitute a nominated body or
partly-nominated body or partly-
elected body. It is only empowering
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Parliament; it is an enambling clause. If

Parliament ever so desires, then it
can be done,

Shri Hari Vishnu EKamath: Parlia-
ment will not desire in this demccratiec
age such a thing to be done.

Shri Lal Bahadur Shastrl: It may
not desire. But I may say that some-
times it may desire. Suprose the
working of the administration is sus-
pended or has to be suspended and it
does not function at all. What next?
For example, President's may be
there.

Shri Hari Vishnu Kamath: There
would not be any legislature at 21l if
the Constitution is suspended.

Shri Lal Bahadur Shastri: Yet
Parliament might think tha: one man
should not rule the whole territory.
It may say: let there be a body, a
small body, nominated or whatever
it may be, to advise the Governor
and also, if necessary, to function as
a small Committee or Cabinet. 1
would beg of the hon. Member not to
ru'e it out. I do not say that we are
going to do it

Shri Surendranath Dwivedy (Ken-
drapara): Can that nominated body
function as a legislature as is con=-
templated here?

Shri Lal Bahadur Shasri: It is en-
tirely for Parliament to decide.
Parliament is fully entitled to Irgis-
late on this matter and suggest that
such a body will function as the
legislature or whatever form you may
like.

Shri Hari Vishnu Kamath: Just ones
little clarification. What I am oppos-
ed to is one hundred per cent nomina-
tion. That is why I have sought to
delete the word ‘nominated’. The rest
can remain. I am sure no Member of
Parliament will think of one hundred
per cent nomination of a legislature.
It is wholly repugnant to the idea of
democracy and a written constitution.
1 am sure the Home Minister realises
it very well, more than I do.
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Shri Lal Bahadur Shastri: I entire-
ly agree. As I said, I have also, not
in the least, in mind at all that a
situation should arise in which we
may have to resort to this step or to
this measure. But, as I said, this
point was already there. The hon.
Member better look at it and he will
find that not a word has been changed
in this.

Shri Hari Vishmu EKamath: Not in
the Constitution but may be in the
Government of India Act, 1935, per-
haps. We are,going back; and it is
not in the 1950 Constitution

Shri Lal Bahador Shastri: I shall
have to make that clear. He may
look into that. (Interruption). 1 do
not want to take more time of the
House.

Shri Hari Vishnu EKamath: I do not
want to waste your time, If it is so,
it is all right.

Shri Lal Bahadur Shastri: I am very
glad.

Then, the last amendment about
which I wanted to say a word is about
circulation of the Bill for public
opinion. I do not know who has
tabled this amendment, probably Shri
Dasaratha Deb.

Shri Dasaratha Deb (Tripura East):
I have not.

Shri Lal Bahador Shastri: The
amendment of Shri Dasaratha Deb is
not quite clear. He has, in a way,
supported the provision of nominated
or partly nominated body. I felt quite
happy that he has supported this pro-
posal to which opposition is being
raised.

Shri Dasaratha Deb: I do not sup-
port nomination,

Shri Lal Bahadur Shastri: I said
that it was not quite clear to me. I
was surprised how Shri Dasaratha
Deb could come up with that king of
amendment. (Interruption).

As regards the circulation of the
Bill, T have only to say that I do not
think this motion has been made
seriously. If you circulate the Bill, it
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will mean further delay and the set-
ting up of the Legislatures etc. will
take a very long time. Already my
fear is that there should not be con-
siderable delay in the setting up of
the Legislatures. I was, in fact, at
the point of saying that I shall come
up with the Union Territories Bill in
the next Session of Parliament. It
would be my earnest endeavour to do
so. But the difficulty is this. Accord-
ing to the legal experts, the State
Legislatures have to be consulted and
we have to obtain their consent and
approval. Unless all the State Legis-
latures have given their approval, it
may not be possible for us to come up
with that Bill. We will do our level
best. But, it all depends when the
State Legislatures meet. Anyhow that
difficulty is already there. And, in
case the circulation idea is pressed, it
will mean much more delay and it
would be creating frustration among
the people of the Union territories.

I do not want to take up more time
of the House; and I do hope that this
Bill will get the general approval of
the Members of the House,

Sir, I move.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

There are two amendments. Shri
Yallamanda Reddy is not here. Does
Shri Kamath move his amendment?

Shri Hari Vishnu Eamath: No, Sir, I
do not move.

Mr. Deputy-Speaker: There is no
other amenment. The meotion is now
for discussion.

Shri Dasaratha Deb: Sir, I have got
my amendments.

Mr. Deputy-Speaker: Yes; he may
speak.

Shri Dasaratha Deb: Mr. Deputy-
Speaker, Sir, after a long period our
Home Minister has brought forward
this Bill in this House.
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Mr. Deputy-Speaker: The hon. Mem-
ber will have to be brief; we have got
only 24 hours for the Bill

Shri Dasaratha Deb: Yes, Sir.

We have to provide Legislative
Assemblies for the Union territories
of Himachal Pradesh, Manipur and
Tripura, Goa, Diu and Daman and
Pondicherry. 1 congratulate the hon.
Minister for sponsoring this Bill. At
the same time, I pay my tribute to the
people, irrespective of their political
opinion, of these Union territories who
fought wvery hard for a long time to
realise this. I remember in 1960 there
were very big mavements in Manipur
and Tripura and other places also for
the realisation of this. They had to
undergo repression and other things.
But, ‘at that time, our Central Gov-
ernment did not realise or rather they
wanted to hush up the voices at that
time. I am glad that our Home Min-
ister has realised it now.

At the same time, after hearing our
Home Minister's argument, I do not
fee] satisfied that there is any point
why Delhi people should not be given
a Legislative Assembly in that way.

Since the jnception of the TUnion
territories, and even before that when
Tripura was a Part C State, I had the
sad experience of the type of adminis-
tration. If there is no Legislative
Assembly and if the administration is
in the hands of bureaucratic machinery
and the officials, I know what tremen-
dous difficulties and inconveniences
are created for the people. And that
is why I suggest that no single place
in India should left without a re-
presentative body or without an
Assembly or Council of Ministers.
They should be given this kind of
facilities; otherwise it would be very
difficult for any part to function,

The Home Minister has argued that
Delhi is the headquarters of the
Centre and that the Centre would look
after its interests. I agree that even
in regard to Manipur and Tripura
which were more than 1000 miles from
the Centre, the Central Government
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took up the responsibility of looking
after them. But, we have seen how
the Centre can look after the affairs
of these States. We have seen it. In
Delhi also I do not feel there is much
improfvvement in the administration.
Rather, I should say that the law and
order riluation is worse. The hon.
Minister has not only to look after
the Union territories; he has to look
after all the States of the country.
Being a party leader, sometimes so
many things arise jn the party itself
and he has to look after the party
affairs also. Why showld he want to
keep all this power in his hands? Let
the people of Delhi manage their own
affairs; and he will be relieved from
that also.

I am happy at the introduction of
this Bill. But I cannot say that I am
fully satisfied because, even today, I
do not know what power is going to
be given to the Legislative Assemblies
of these Union territories. I am very
anxious. I have to wait for the main
Bill itself. Here, it is said, in some
places there will be nomination. I
am decidedly opposed to nomination.
If you give us an Assembly, all the
members should be elected by the
people; it should be a fully represen-
tative body. If you keep this nomina-
+ion clause, then, that power will be
misused.

We have seen this in the case of
the Territorial Councils. In the Terri-
torial Council of Tripura there were
the nomination. When that Bill was
brought here we were told that even
if a particular small section of the
people was not represented in the
Territorial Council, then, only a mem-
ber belonging to that section would be
nominated. In Tripura I did not find
this taking place. Actually, @ mem-
ber belonging to the party in power
will be nominated to increase their
numbers. Even if a member of that
party comes directly elected by he
people, T have no objection. There
should be no room left for the back-
door system. That is why I totally
oppose that system of nomination,
Even if it were there in the original
Constitution, I would request the
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Home Minister to amend this Simply
because it was there once in the Cons-
titution, should we keep that? 1 do
not share that view. Even if it was
there, now we can change it. That is
why I say that this nomination clause
should not be there.

Regarding the power to be given to
the legislative assembly, it was said
tnat even in the former Part C States,
there was some restriction in the
powers. I do not know the position in
respect of Pgrt C States, but I
submit that if you give a legisiature,
that legislative assembly must be
given full powers. There should not
be any division of power beciween the
legislative assembly and the Centre.
Otherwise, it will create all sorts of
difficulties and incomveniences. So, I
request that full thought may be given
to this matter and the legislative
assembly must be given full powers.
The Council of Ministers must be
responsible to the legislature. 'That
provision should be there. Also, when
the Home Minister prepares that Bill,
I request him to take the opinions of
Members belonging to that territory
and bring forward a comprehensive
Bill.

Then, Pondicherry territory is going
to be created with Mahe,
Karaikkal and other places. But there
is a strong movement and a strong
sentiment in that part that they should
b> mere::  with the neighbouring
States. Of course, our Home Minister
says that the sentiment expressed by
our Prime Minister should be respect-
ed. But why shou'd we be guided
only by the sentiment of the Prime
Minister alone? We should be guided
by the sentiment of the people in that
part also. Pondicherry and Karaikkal
are out and out Tamil area. Their
language is the same and their cul-
ture is similar to Tamil culture. So,
why should not these two places be
merged with Tamil Nad? Then they
will have a bigger culture and they
will hawe' more opportunities to
develop their own culture. Similarly,
Mahe should be merged with Kerala,

Yanam,
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because their language and cul-
ture are the same as those of
the people in Kerala. When
people come from the same stock, it
would be more advantageous if they
are merged with neighbouring States,
without creating another Union Terri-
tory,

From the administrative point of
view also, it would be difficult to have
them under one unit as a Union Terri-
tory because they are scattered in
different places at distances of 300 or
400 miles, I think if they are merged
with the neighbouring States, admini-
stration would be easier. 1 request
the Home Minister to give thought to
this aspect also.

Some of my friends have moved
amendments that the Bill be circulat-
ed. I do not like that 'Lhis Bill should
be circulated. I wani i2is Bill to be
passed without delay. If the other
main Bill for the legislatures had
come in this session, I would have been

very happy.

With these words, I generally wel-
come this Bill and support it.
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Dr. Colaco (Goa, Daman and Diu):
Mr. Deputy-Speaker, only a few days
back I had occasion to draw the atten-
tion of the House to the situation and
to the political aspirations of Goa,
Daman and Diu and other territories.
Now, I think I would be able to carry
my people the good news of the pas-
sing of the Bill that is under discus-
sion in this House which represents
the fulfilment of the thinking of the
hon. Home Minister and the Govern-
ment on this very important matter.

On this Bill, I must make only a
few remarks, that are not controver-
cial in nature, regarding Goa, Daman
and Diu. First of all, it is desirable
that the aims of this Bill should be
implemented as soon as possible, with-
out any delay, and that no major
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reforms, agrarian, economic, adminis-
trative or any other, are introduced
ty avoid hasty measures and irrepar-
able damage, as happened in the
past. Secondly, the new provision
introduced in the Constitution, article
239A, is wide enough and has deli-
berately put in some alternative pres-
criptions, and that is why it is wise
and reasonable. As far as Goa, Daman
and Diu are concerned, I am sure that
when the time comes their Legisla-
tures will be wholly elected, or at
least have a substantial elected majo=
rity, and a responsible executive or a
Council of Ministers answerable to
the Legislature. The financial burden
will not be very hard on our country
because our financial position is
sound and progressive, with a revenue
of about Rs 5 crores to 6 crores,
without practically any deficit and
with some surplus in some years.
Thirdly, I must stress that the powers
conferred on the people must be wide
enough, including the powers of the
purse; there must be diffusion of
power from the Centre to ensure real
local autonomy.

When I am on this, I must also
emphasize another peint. This Bill is
for us only a step, a big step for our
fuller growth, a major step towards
a full-fledged State within the Indian

.Republic, with all its privileges and

obligations towards the nation.

Shri Rishang Keishing (Outer
Manipur): Mr. Deputy-Speaker, I
congratulate the hon. Home Minister
for introducing the Constitution
(Fourteenth Amendment) Bill, 1962
in the House. Of course, it has come
too late, nevertheless, it is welcome.
The Bill, as it stands, I feel, has loop-
holes and shortcomings.

As it stands, the Government of
India seem to visualize three types of
administration in the Union Terri-
tories—one having a body of purely
nominated members, another a body
half elected and half nominated and
third one purely elected. Purely
nominated and half-elected and half-
nominated legislative bodies will
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amount to a mockery of democracy,
it it is allowed to stay. I hope the
hon Home Minister will remove it
and improve upon it.

Delhi has been omitted from the
purview of this Bill. It is a matter
of great regret that one of the most
important Union Territories should
be omitted and denied of a Legis-
lature. It is not yet too late for the
Minister to consider the case of Delhi
I hope the Minister will decide to
include it at last

On the Tth of December, 1961 the
hon. Heme Minister made a statement
which was very restricted. The terms
of reference on which the Sen Com-
mi.tee was appointed were so restrict-
ed that we people living in the Union
Territories never anticipated that such
a Bill will come. I am glad that there
has been a clear departure and a
marked improvement from the pre-
vious statement.

The people of the Union Territories
naturally welcome this Bill because
to many of us, specially those who
are residing in Manipur and Himachal
Pradesh, it is not a new thing that a
Legislature is going to be granted.
Rather, it is the restoration of one
which was snatched away from the
people and denied to them for the last
twelve years. 1 am glad that it is
going to be given back by the Gov-
ernment of India to us. So, we are
all the more happy and we would
naturally welcome the Bill

So far as Manipur is concerned, we
did not remain silent. The people
were so agitated and angry that the
Legislature was dissolved forcibly in
the year 1949 at the time of integra-
tion, Since that time our people have
been struggling hard as true nationa-
lists for the revival of the legislature.
As true lovers of democracy, they
have been carrying on peaceful agita-
tion after agitations. In 1854 and
1960 there were mighty agitations.
Several people were brutally beaten
by police and several people courted
arrest. Several people were injured
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in police firings and several people
were sentenced to various terms of
imprisonment. I am glad that our
people have willingly suffered and
shown themselves as true nationalists.
It is to the credit of the Manipuri
women that they took a major burden
of the struggle and they courageously
shouldered the responsibility of prov-
ing themselves as true citizens of the
countryv.

We are prepared to forget the past.
This is not the time to think of the
past and get angry. Now we want to
request the hon, Home Minister to
remove whatever defect there is in
this Bill and to see that sufficient
power and sufficient rights are given
to the people so that they might be
able to administer it to the satisfac-
tion of not only themselves but of the
entire country.

Pondicherry, Goa, Daman and Diu
are all newly liberaied territories of
our country. We are specially happy
to be with them. Though we had
been denied, as 1 stated earlier, still,
we are happy that we have been with
these newly liberated people of our
country in the same group. I hope,
we will work together shoulder to
shoulder and hand in hand and will
serve our country and our territory.

Sometime about the end of Decem-
ber a committee consisting of all
representatives of the different com-
munities of Manipur came to Delhi to
meet the hon. Home Minister, the late
Pandit Pant. In the course of discus-
sions we said that we did not demand
the status of a full-fledged State that
UP., Bengal and other States were
enjoying but that we would be satis-
fied if you restored the legislature
which was enjoved by the former
Part C States. He promised us that
he would make an announcement
before the 1962 elections. Suddenly
he died and his death came as a bolt
from the blue to those of us living in
Union Territories. But the present
Home Minister followeq it up and the
present Bill is before us. I feel that
the promise that was made to us by
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the late Pandit Pant is going to be
fulfilled by his successor. Therefore
I would like to appeal to the present
Home Minister that he should not
leave any loopholes or shortcomings
and that all the defects of the Bill
should be removed. That way, I
think, he will be doing not only
service to the people of the country
but particularly to the great leader
who is no more with us.

I would also like to appeal to the
hon. Home Minister that not only
should he remove the defects of the
present Bill but the Bill which he will
be bringing before the House in the
next Session of Parliament should be
one that would be acceptable to the
people of the Union Territories.

With these few remarks I support
this Bill

Shri P. R. Chakraverti (Dhanbad):
Sir, at the outset, I must congratulate
the hon. Home Minister for introduc-
ing this Bill. It is a very timely move,
Being one who symbolises in himself
truth and non-violence, who has
fought in the national struggle and
who practises what he professes,
naturally, we can reasonably expect
that the hon. Home Minister will take
the initiative in giving a form of res-
ponsible government to the people of
the TUnion Territories—the finest
specimens of humanity in Himachal
Pradesh, Manipur, Tripura and Goa
all of which I have had occasion to
visit. Naturally, the urge, the intense
feeling to assert themselves has
evoked the response and it is quite in
the fitness of things that this Bill has
been mooted before us.

But, Sir, I cannot offer my unreserv-
ed congratulations to the hon. Home
Minister because of a very patent
factor—namely, that Delhi has been
left out of the list of territories which
have been specifically mentioned here
in article 239A. When this question
of denying the people of Delhi their
right of representation came up six
¥ears earlier, I had occasion to repre-
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sent the case of Delhi before the
High Command. I am reminded of
the writing of a prominent Argentine
professor, Professor Rafail Biela, with
regard to Buenos Aires, the capital of
Argentine Republic, In the year 1881,
this very argument put forward by
the hon. Home Minister was advocated
there. In 1881 it was pointed out that
U.S.A. had created a Federal Capital—
Washington—because when the Con-
gress used to meet at Philadelphia,
the people of Philadelhia tried to
influence Congress by big crowds and
the proceedings could not continue,
This served as a lesson to all of them
and they wanted to find out a small
site. You must know that it was a
small site taken away from the three
different States of U.S.A. ang that is
now known as Washington. It is
strange, the analogy which was drawn
in the year 1881 in Buenos Aires, is
quoted today.

But what do we find in Brazil,
another country if not bigger than
India is as big as India. With regard
to Rio de Janeiro, another writer,
Professor Jose' Arthur Rios has
pointed out that Rio has always been
a stronghold of opposition; that is
why it is vital not to abolish Rio's
political rights and to reduce its
citizens to a position of political
inferiority like those of Washington.
They always had weighed with this
argument that, in the city where the
capital was located, there might be
some trouble due to the machinations
of interested parties and forces of
anarchy and political upheaval might
try to bring about pressure on states-
men who counted there.

That is an argument which does not
fit in so far as Delhi is concerned. The
capital was shifted here while sepa-
rate sites had to be found out in
Australia and U.S.A. for their capitals.
These are the two places where res-
ponsible Government has not yet been
introduced. But what about Moscow?
What about the other, capital cities
all over the world? Moscow is a place
where we go in pilgrimage every three
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months. So, I have to take up Moscow
specially. I learn that a deputation
led by the hon. Speaker of Parliament
is going there soon. It is not only
the capital of USSR but also that of
the largest of the 16 constituent
republics. One hundred million of
population is controlled by one
republic, namely, the Russian Socia-
list Federative Soviet Republic, with
its headquarters in Moscow. Not only
that, the Moscow City Soviet is a
local organ of the State power. It is
considered to be the representative
of the National Government within
Moscow. It there can be no incon-
venience in the existing arrangements,
then why should we fight shy of this

thing?

I would not mention Rome, Paris,
Berlin or London. I know, in all these
citics, which I have visited, nobody
could question the right of the people
to assert themselves because the
capital is there, Here is Shri A. C.
Guha, the naughty young man of pre-
war India—1814 to 1918. These youths
created trouble in Bengal and, it was
because of that trouble, when these
not non-violent people threw bombs
and used revolvers that the British
regime wanted to clear out of Cal-
cutta. I have participated in the
national struggle and 1 know that
because of that the British people
feel uncomfortable and sought shelter
in Delhi. The people of Delhi, un-
sophisticated, simple-minded, most
good-natured, known for their best
culture, courteousness and gentility,
It is these people who gave me
shelter—a displaced person from East
Pakistan. In 1952 1 sought election
from Rajendra Nagar, one of the
biggest colonies in India, the premier
colony having not a single Bengali
resident there. The North West
Frontier people, the Punjabis, the
Sindhis, the Baluchis—all accepted me
as one of their own. This evidently
shows what good type of people reside
in Delhi.

The other day, there was a public
convention in the City Hall. They
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call it Durbar Hall. 1 was present
there. The people were brandishing
their fists at the Mayor who was in
the Chair but not a single man would
strike a blow to the other man. I
was enjoying it. In my part of India,
it would never have been possible.
At least, there would have been some
bloodshed. Here these are the people
who are rich in their eminence and
gentility which our Home Minister
also possesses, rightly too. I do not
understand how when the British
people ran away from Calcutta and
transferred the capital of India to
Delhi in 1911 without any invitation
from the people of Delhi, one can
deny that right to the people of Delhi

I understand the Home Minister
happened to be a student of Kasi
Vidyapith. In Kasi, the Viswanath
Mandir was reported to be put up on
the Trisu] of Mahadev so long it was
not raided by non-Hindus. If you want
to have another sacrosanct temple
here, start it, including the headquar-
ters of the Congress party or the
Communist party at Windsor place
including Janpath spreading up to the
Ashoka Hotel. Take York Road or
Tinmurthy or any other place.

Shri Sham Lal Saraf (Jammu and
Kashmir): Will it be invulnerable?

Shri P. R. Chakravertl: You can
have a small enclosure where you
draw a line and say, we should not
cross the Rubicon. The people of
Delhi will not cross the Rubicon once
you decide. Or, you have the round
buildings, the House of the Pecple and
Rajya Sabha and vou can have it
there. How can you deny this right
to the people of Delhi?

The Resolution was passed unani-
mously. I gponsored the Resolution in
the Delhi Assembly and it was passed
unaimously. Delhi must be greater
Delhi, naturally. That was the rub.
Difficulties were created I said, we
have to expand. In the Delhi Master
Plan drawn up under the direction of
the Centra] Government, the Master
plan is trying to expand up to Meerut,
Ghaziabad, Sonepat, Panipat and so
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many other places. If it is so, how is
it that the administration will be affec-
ted by the presence of rtesponsible
government,—responsible to the peo-
ple? How can the representative
character of the people focussed
through their own elected representa-
tives be a cause of alarm? Indeed, it
has given a good account of itself in
the five years 1952-56. So much so,
you find Ministers are recruited from
the erstwhile Delhi Assembly Mem-
bers, Governorg and other important
officials. Today, I would insist on this
point. Do not deny the right of the
people to assert themselves. It is cru-
cification of liberty at the hands of the
Home Minister who had participated
in the liberation struggle

I would again try to bring home this
factor with all my earnestness that
you cannot withhold this right on the
plea which had been taken in the case
of Argentine Republic in 1881, You
are quoting the same slogans, What
about other countries of the world, all
over the world? It wag only in Aus-
tralia that they founded a capital on a
new site, Canberra. Washington had
to be found out because they did not
like Philadelphia. Four times Bills
have been introduced in Washington—-
1 do not want to go into the details—
because there were some particular
difficulties which stood in the way of
granting responsible government to
this city. Delhi does not stand on the
same foo'ing. I appeal again to him
to consider this aspect of the question
and in the next Bill which he proposes
to move before the House, I hope he
will bring a positive picture where
Delhi will have an elected set up res-
ponsible to the people of Delhi.

it @ (|ATE)  AEAT I
#era, A faw = awA & 9@ @\
T IR A W g R gT AR GE R
fafas s Gxrgd ¥ ) gm wr
wafae gar 2 f& o, Afmz,
g wtx v, = o A owfy
&=t # faum qural &1 e fea
o7 T § WIT AR F AW R g
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“As a small Part C State, Tri-
pura cannot obviously stand by
itself. The West Bengal Govern-
ment, moreover, has not claimed
this area; and its merger in Assam,
in our opinion, can be supported
among other reasons on the
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ground that it will be desirable to
bring the entire border between
India and Pakistan in this region
under one singls control, namely,
that of the Assam Government.”

37 7 Fr & fr oA wfrge wi
faga & sEw sew & faem g
afge 1

aforgz & Ak # 97 At 7
oAt O & 9 (e T FA G —

“While we make this recom-
mendation, it is quite clear to us
that Manipur cannot maintain its
separate existence for long and
that the ultimate solution should
be its merger in the adjoining
‘State of Assam. It is equally clear
to us that so long as it continues
as a separate administrative unit,
the administrative structure of
Manipur should conform to the
pattern we have indicated in
Chapter I of this part. We wish
to repeat that, if a unit such as
Manipur wishes to have represen-
tative govermment at the state
level, it must be prepared to join
a large unit, It cannot insist on
a separate existence,...... i

¥ frdz v W g s 22w fm-
AT FARE A Aforgz wE faqEr
F art ¥ oY agaey quAr ot H fra
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feeeit & Tt ¥ 7T qdawT A AT
wrawr fear, s® 9x AW aEr MW
g9 | 27 AWy faesT # OF at sree
9 WY &, =7 F A19 77 e |Aiataew
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¥ g faeelr F7 SAEA FT=ET AT G
2 | W T IR FT FATEA 31 WA
o 99 @ &, O 5 R e & &
TE 1 AT STEEEAT I A A 2
f& R F1 w1 aaa< a=r faar
ST, I 1 Q2 wiewe 2 &F O 07
39 & Fowm fedaew &1 g F7 fmw
a1 T 9w et wefafas=m &y
&1 o T @t | 2 O-
g e # foe F o
tys 9T feeedt &1 &2 T a9 A%
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“In making a choice between
the two alternatives we must take
into account the following special
factors:

(i) Delhi is the seat of the Union
Government; and

(ii) it is basically a city unit, 82
per cent. of its total popula-
tion being resident in urban
areas.”

qafr faeet #1 Sfoaedfea wimasr
teyy ¥ & o 4, 3T 59 1wty
H agy gieren AR TeaT g 1 99 ¥
a2 99 foie & faem & -

“On the one hand, it is con-
tended that the development of the
capital is hampered by the divi-
sion of responsibility between the
Centre and the State Government
and that there has been a marked
deterioration of administrative
standards in Delhi since dual con-
trol was introduced in 1951."

X qaEEAT § wOA W ¥ Fav fE
ag &1 I gET @ Ffaesfer g@wet
Wz & W fF geuy o Or \ & wwwan
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§ & w3z 9 fsefea s
wifa & 7 A% faedft madde T
wg, at feedi w1 fode w0
o1 fofT 3 48 1 29T AT egaeT
EEUi]

R qgEFT 7 I IHIEAT A9
fear s w21 fF 7w Mafrec g &
adaar ¥ st ®§ W femn g,
IR AEE F fraTEr g, SAE gw #
faeelt w1 Afowdfes st ¥4 781
frdt g1 & F&m W@ g fF -
THT HEEA A TEA F ofAEE &
aCE AGT @1 & 1 ¥2EF  OWAAE-
JTF FHEA W AT qEEr &
qumar fadtawr faar § s frem &
f agi 9% F9RT oA TfEw A
T #1 9%  wfugie I A0fRT
FifF ag 781 faa an § e ard
e g1 W g | W Sfafae
FHEN FE 7 Z, g % faeet #gfA-
faae F92T wam 7 giefy A SR
FIOEA &1 FAT T AT
s 7z W TgE maAEe
TH & A NI JT@T AT HSATEdT
T OEE | FEE &1 W qEEeT
afes feor 8 sk #g1 8 fF
oz agd urar &9y g€ & F Aw
qgT Jea g f5 s fegemm ®
2 @i AE | T Wg TR 9 AT
2 TR G A FTEH q9 71 Ffaw
Foit =ifgd 4 fF tan Fon wfen
@7 fx or agw fFam @@ a7 f5
forat 181 38T o § A7 S S|
% T IR @ Fewoar e
aifgd | W FTEEE # s g,
T A9 FH F q@ F AL FT @
@ & a1 gt e e @ g
W FH 3F a@ § 99 A fF gt
G qw FT & Wfgd o faet &
i 7 wew o sfae
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J ow g5y 9 us fawfar &t <t
fomsr aws & srowr = feerw
amgaT g | I9A dET E —

“There is, therefore, no ques-
tion of disfranchising the people
of Delhi or any other Centrally
administered area, Having taken
all these factors into account, we
are definitely of the view that
municipal autonomy in the form
of a corporation, which will pro-
vide greater loca] autonomy than
is the case in some of the m-
portant federal capitals, is the right
and in fact the only solution of
the problem of Delhi State.”

ag Wt Fgr arar g fr fefras o
T T gfexfea sawaeT 91 3@ TEx
o W &Y ST A1fed a1 92 919 549
% W A £ egew fomiarsane
s & e & g ogu fasd
qa sfaer faeet &1 fom o &, 7
TagaT § ag ~a {5 gt F fa ot
g1 A § dfgesfza wITLET
& s wrfed, W dfe @ o
aifgg B g # o, fag,
AR e # &1 A @R, A
@ 2, fagra ¥ faeg & o § awern
g o Fa@ e § @7 47, gHEA
o T §Y 9 Og 4t FE & & |
TEIA THA A AT ST G, FTAHT
e facger ft a1 fam @
s OaT fFAT mET @ fewy H oS
fezgria gom o1 =g e g1 s o
7 amex feeclt & arX 7 @ Fgm f
#t feomea #7& ot wfusg, @ F
R wfwee s # f@ s
wfed | 3@ a1 ¥ i faesdt Y e
& @ AWM & g &7 AT aFl & 1
feeeil dtew &% aT6T ST & it
# fore w12 W1 syaeay §, I AHTC AT
sqaeqT ggt WY #1 ST Wfgd | faeer
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F @ e #1 @ g, |qfE o
A 2, T faae afrfafs &
@I gu, HAN ¥ UF I{T A &
gama FrTaE &1 oafas § ogfas
FEraE gATan w14 &1 7 91 fewazg g
Tz, A A @

ST v A F 3 faw A1 a9id
F g wiT faeeft & A 7 <1 mEe
[ 7 IIE Aq1E, 39 A fAim
F7AT g, 1 § o g faeedt & Faw
FTaimy i wifzg o wEeEE
gfez 7 7w 9 o< faam 7 5, fow
7Z ¥ To WTo Hlo 7 TA AHS Af
29 GATM g, TARC AT ZH AT 3
afil

Shri Lalit Sen (Mandi): Siy, it is
with a sense of deep humility that I
venture to express today the feelings
of gratitude of the people of Himachal
Pradesh towards the hon. the Home
Minister for having brought before
thi: House the Fourteenth Constitu=
tion Amendment Bill.

It was a long time ago, in 1955, that
as a result of the States Reorganisa-
tion Commission's Report we had to
give away our Legislative Assembly,
much against our wishes and much to
our disappointment. But even then
we were grateful to the Government
of India, and particularly to the late
Home Minister, Pandit Govind Ballabh
Pant, for having acceded to the wishes
of the people of Himachal Pradesh and
having agreed with the observation of
Shri Fazl Ali in his note of dissent
agreeing to keep Himachal Pradesh as
a separate entity. Ewen at that stage
we were grateful to the Government
of India for having acceded to our
wishes.

In 1956 the Territorial Councils Act
wag passed and the Territorial Coun-
cil came into existence and since then
the people of Himachal Pradesh have
all the time been representing to the
Government of India, from the pan-
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chayat level up to the Territorial
Council, to get the democratic set-up
restored. In fact, it was sometime in
1955, on the 20th December 1955, dur-
ing the discussion on the Territorial
Councils Bill that the Jate Home Min=-
ister, Pandit Pant, had said, which I
am sure you will allow me to quote:

“Nothing can be said to be ever-
lasting in this world. These Bills
too will be improved and we will
all be glad to do whatever is neces-
sary in order to satisfy the wishes
of the peaple.”

I do feel that these words have a
prophetic echo in what is coming
before the House today. And we are
all indeed very grateful to the Gov-
ernment of India, and the hon. the
Home Minister in particular, for hav-
ing brought this measure before the
House.

In fact, we in Himachal Pradesh
from the beginning have pinned our
hopes and our faith in the national
leadership. Whereas we have tried all
along for the restoration of the de-
mocratic get-up, we have believed, in
view of the various assurances that
the Governmen: of India had been
giving us, in view of the various talks
that our people have had with the hon.
the Home Minister, Shri Shastriji and
the assurance that he had given us,
that something would come. And we
are very grateful indeed that not only
has our patience been rewarded but
we have got something much more
than what wag indicated some time
ago.

It would not be out of place here
to mention the progress and develop-
ment that Himacha] Pradesh has
made, the strides forward that Hima-
chal Pradesh has made under the
guidance of Parliament, under the
very active attention of the hon. the
Home Minister, and the personal atten-
tion of a very imaginative and able
Administrator, in these last few years,
during the Second Plan mainly. In
the Second Plan period again an out-
lay of Rs. 14'72 crores we were able
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to spend more than Rs. 16:20 crores.
In the agricultural sphere, I think it is
the only State in the whole country
where the agricultural production has
gone up by about 30 per cent. We are,
again, the only State in the whole of
the country where every inch of the
land ig covered by community deve-
lopment blocks. Again, literacy has
gone up by about 10 per cent. 16 per
cent of our population is working on
roads. All these are achievements;
and, judged against the background of
a hilly State, the difficulty of commu-
nications, the general backwardness of
our affairs, whether economic or social,
the phenomenal nature of the im-
provements cannot be over-emphasis-
ed.

Similarly, in the matter of health
and education there has been tremen-
dous expansion. Probably we are one
of the few States, if not the only State,
where we will have at the end of the
Third Plan perioed a school after every
three or four miles—a primary school
every two miles and a high school
every five or six miles.

The reason for my pointing out all
these things is that after all, it is in
this period that we have achieved all
this and thus I do feel that we are
in a position to take full advantage of
this new status that is being given to
us. This development and progress
has enabled us to consolidate our posi-
tion and look to the future with faith
and make our humble contribution to-
wards the nation, towards national
unity and towards hational progress as
a whole.

1 would like to point out here that
small that we are—Himachal Pradesh
is not a very big State—but we are
placed amidst very beautiful scenery,
amidt scenic grandeur, with nature's
bounties so lavishly conferred wupon
us. We have a culture which is not
only rich but is reminiscent of our
history and heritage. I am sure that
small as we are, we have a contribu-
tion to make towards national unity
and towards the nation as a whole.
And this development of our own
genius, this development of our own
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personality in the form of a Legisla-
tive Assembly will afford us greater
opportunities to make this contribution
in the future.

I do not think I have much to say.
This ig not the occasion for me to say
much. 1 hope there will be further
occasions when this House will have
time to discuss the concrete measures
which the hon, the Home Minister will
put before us for implementing the
powers that Parliament is about to
confer upon Government. But I
would like to point out one basic
thing. Whatever system of gowvern=
ment is evolved—Ilegislative status is
being given to Himachal Pradesh, it is
a very goe® thing—but these hilly and
backward areas are go small and eco-
nomically backward; we are not viable
units, it may be put that way; and
we are very grateful to the very large
subsidies we have received from the

Government of India and the Plan-

ning Commission in the past for our
development and progress—one thing
has to be remembered, that any
system of government in these hilly
areas, in these small States, has to be
of such a nature in which the govern-
ment reaches out to the people and it
is not the people who have to go to
the government. We have gone quite
far in this context in Himachal Pra-
desh, and I do feel, whatever else
anybody else may have to say, in the
past few years the progress that we
have made, whether in the adminis-
trative sector or planning or develop-
ment, has enabled us to bear this res-
ponsibility of running our own affairs
to a much larger extent than it would
have otherwise been.

With these words, I would once
again express my gratitude and that
of the people of Himachal Pradesh to
the hon, Home Minister, and I would
like to express the hope that he will
before long introduce in this House
further Bills to implement the powers
that are about to be conferred.

Shri Surendranath Dwivedy: This
is a very welcome measure, and I give
my general support to the Bill. At
the same time, I must say, that looking
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at the provisions of the Bill, I am not
gatisfied, because if we really make a
review of the entire approach of Gov-
ernment towards the reorganisation of
States in this country, we shall find
that the approach has been haphazard.
They have not given serious thought
to the suggestions made by the States
Reorganisation Commission after due
deliberation regarding the division of
the country, of course, taking language
as the basis, but at the same time tak-
ing into consideration other aspects of
the problem also. The States Reorga-
nisation Commission took a general
view of the country as a whole and
came forward with certain recommen=
dations. It was a high-powered com-
mission. We know that in this coun-
try there are several pressures work=
ing, and there are regional feelings,
and there are also other factors, and it
will be difficult for any party or any
Government working under political
pressure to come forward with a solu-
tion of these problems. Therefore, it
would have been in the fitness of
things if once and for all, after the
report had been published, Govern-
ment had accepted it in toto; then,
probably, we would not have seen all
these demonstrationg and encourage-
ment to flssiparous tendencies in this
country. But we deviated from one
course to another. We did not accept
the report of the States Reorganisation
Commission, but we deviated and we
deviated according to our pleasure.
And Parliament passed the law.

Then, there were public agitations,
and again we had to change the law.
In this case also, I do not see any
reason why these areag of ours which
are known as the Union Territories
should have been denied of this very
right of having a responsible legisla-
ture in their areas. I would not press
for it, as I said in the beginning, if
Parliament or the Government had
accepted in toto the recommendations
of the States Reorganisation Commis=
sion. But once you have deviated, was
it not your duty to give these areas
responsible legislatureg for which
there have been movements as well?
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For in:tance, there was a movement in
Manipur, led by my hon, friend Shri
Risha:g Keishing who hails from that
place. Agitations were led, and he
was jailed. and in fact. T met him in
prison, when I visited Manipur in th:
year. 1 found that the people were
restive, and they wanted some legisla-
ture. It goes to their credit that they
being in a frontier area, in spite of
the fact that the Nagas just in the ad-
joining areas were creating all sorts of
troubles, they were patriotic enough
to agitate constitutionally that they
must be given full rights and respon-
sibilities so that they can actively par-
ticipate and associate themselves with
the administration of that territory.
But they were denied of that. Instead,
you posted there some administrators
from other areas who had wery little
to do with the wishes of the people,
and who had very little knowledge or
experience of the things there or even
of the desires of those people. There-
fore, 1 say that you have had a hapha-
zard approach. 1 do not know what
prevented you from giving a respon-
sible legislature for those areas.

So far as the question of viability
is concerned, 1 submit that no ques-
tion of finance etc. can be raised at
this stage because we are planning for
the whole country, and we have taken
the responsibility to see that every
backward area in this country must be
developed properly; not only must
they develop but they must be deve-
loped on a par with other developed
areas. So, no question of economic
viability or financial difficulty etc. can
be raised at this stage.

Now, under this Bill, what is sought
to be created? As the hon. Home
Minister has stated the set-up which
was there in the old Part C States is
going to be restored. I want to know
whether that is going to satisfy the
people, because the States Reorganisa-
tion Commission themselves have
stated in regard to these Part C States
that they would continue to be econo-
mically unbalanced, financially weak
and administratively and politically
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unstable. So, that is the recommen-
dation of the States Reorganisation
Commission. When we are thinking
of giving a new administration and a
legislature to these areas, I would
have thought that the Government
should have devised some other me-
thod under which these people also
would be able to associate themselves
actively with the administration, and
they would not have any feeling that
they are enjoying some sort of inferior
status.

Now, in this Bill it has been stated
that the body which will function as
the legislature may be nominated or
partly nominated and partly elected
or wholly elected. 1 fail to understand
why this kind of discrimination is
being made. Of course, it may be
said that Parliament is elected, and
Parliament will nominate the persons
and they will function in the legisla-
tures, and, therefore, there is no denial
of the democratic rights to the people.
If that argument can be carried fur-
ther, then there should be no legisla-
ture in any of the States at all, be-
cause here is the Parliament which
can appoint committees in the diffe--
ent States to carry on on its behalf
the work in the States. I do not think
that that is a satisfactory argument. I
feel that there should be no room for
nomination at all. We not only want
to satisty the desires of the people, but
we want that every citizen of this
countrv, in any part of the country,
must have full rights and at the same
time due responsibilities, to partici-
pate and actively associate himself
with what is happening in this coun-
try. If that is the purpose, I would
beg of the Home Minister that even
now, it is not too late, and he may
arcept the amendment to this effect
that there shall be no room for nomi-
nation. The amendment has been tab-
led onlv for that purpose.

In fact, I would not even agree to
partial nomination, but in this Lok
Sabha also, we do have nominated
Members, and, therefore, I ghall con-
ecede that it may be partly nominated
and partly elected. But let no power
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be given to this Parliament—and Par-
liament virtually means Government
because they are in the majority and
they will decide who should be their
nominees—they will put their own
men by nomination. So, I would sug-
gest that let there be no power confer-
red on Parliament for nominating the
entire body which will act as the legis-
lature in these territories, because
that will not satisfy the people who
are congratulating the Government for
having brought forward this Bill.

The Home Minister had mentioned
about the committee that had been
appointed under the leadership of the
Law Minister. 1 was expecting that
he would have placed that report on
the Table of the House., But that re-
port has not been placed on the Table
of the House, and we do not know
what the recommendations of that
committee are. Is the Home Minister
in a position to tell the House that he
has completely agreed with the recom-
mendations and it is on the basis of
those recommendations that he has
brought forward this Bill? 1 would
like to be enlightened on this matter.

Some amendments have been tabled
about the set-up for Delhi. I do not
think that anybody who has any ex-
perience of Delhi life would ever
think that the present arrangement is
satisfactory. There is no doubt about
that. Even the Government of India
with their heavy burden probably are
not in a position with the present ad-
ministrative set-up to look into the
grievances of the people, as satisfac-
torily as they should. So, it is an
important matter., To a certain ex-
tent, I agree with the view that if
there is a legislature, there may be
some kind of parallel body. And some-
times, they may view with each other,
and there may be clashes and other
things which are not desirable. At the
same time, I must say that it is high
time that along with this Bill, Govern-
ment should also have come forward
with certain proposals to improvre
the conditions of adminisiration in
Delhi. They should have taken
certain administrative measures and
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changed the entire administrative pat-
tern so that the people's desires would
be satisfied to some extent and the
conditions in Delhi would have im-
proved. The Home Minister has
promised to give some thought to it,
and the earlier he does it, the better
will it be.

In conclusion, the only thing that
I would say is that we are amending
the Constitution so frequently.

My hon, friend, Shri Kamath, had
given notice of a motion for circula-
tion. He has not moved it. OQur
entire purpose is not that we want to
delay the Bill. This measure, how-
ever halting, however unsatisfactory
it may be, should be adopted as soon
as possible. But the whole purpose
is that we should not amend the Con-
stitution in such a light manner. I
think in the ‘Constituent Assembly
when debate was taking place, a sug-
gestion was made that before making
amendments to the Constitution, suffi-
cient notice should be given to the
people of India because, after all, the
people of India—the first sentence of
the Constitution begins with that—
have gecided the Constitution.

In this matter, as my hon. friend,
from Manipur has said, they had no
knowledge that a Bill -was going to
come soon. It was necessary when
we were amending the Constitution
that sufficient notice should be given
to the people. That is the main pur-
pose. 1 hope in future the Home
Minister and Government would keep
this point in mind.

it o Av0 fawmeim (ifmmage):
wgi 7% o fam &1 areAF & °
wda F@T g | g g w2 foam-
ATSAIA FHET AT @A A1 A1 3E
A T PFg 4\ Famn g fr
¥ I A A AT Ay W
g o ol Y z=ar 7% 99 sgay
qT gy Tifgg o AT § ogmie
faamr e &Y fF og® wm wow
=nfem o
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form awr w27 Fomraimeaa gan
q1 39 T oo faarz gFe fear mar
qfF@A A RN ETF IR oW
7T a¥ ufaw #) i 7 e 7@
forcmew & @ifs g oE-
fafrem g% @2 z#si & 7 a2
afer a¥ z#e a9, W 9% fAU
TY TWA FTIfGeH T FATT AT
4f %Y 37 F99 Gar 7gad fwar
o1 f¥ w7 g g g 96 g
=ifew 1 3fFT w1 97 g A
F oA Wy § @ g g
g gie S & T 9 g Smar 1
at ot gare #1 AHifqar § 1 s
wAw FymaR s E ) A
% gawar g 5 gy afmard Af
oF g wifed s gwer 3w o fee
THTT W a4 § | FHE! qg a7 FC
s wifge fF wmor enet O O
T & Wi sfa s gfee & w7 Teefos
itz § ot 431 97 @3 &1 &% a1 gt
2 F71 fawmaT €2 g TFE1 | Fo
g

ZATR 3 & & fex ot fdfart &
gl ® @, 9w § feew o wiwoar
QT ¥ FE T @, I grAE F AT H
# T8 Irar | S qadE & #
Torg & F fewraw 93w F e &
ST g | A smata Fgw A F
Foret ot % 7z i 21 i gt vt
geaa T F1 Afaere fremar ot
I 7 "iaFe T faan wma, w@its
SYTRT AT AF IAF ZH1 FI 79T FT A}
TET AT qFAT | I HE TG g ATy
g I ara & ! eqw @ Wiz
5 for st 4 g9 Y= &7 FTEr
2 &, amifaw i, migwgfe 2 wia
gfezat & oo G qe @E g oaF

st aw ferww w2 F at F
T FE) T Y W IH A §, e
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W g% fearas sRa S =@ FH @
WE Al ;i T g I¥ a9 A T
wIX St gaR &g ofan § 99 =t fae
FT AET X TF T2 qTA AT TEAT
FL I FE FIER g1 Aiaw gfer ¥
saft gagfegid 1w aw
A FmgfFdams
TR ¥ TAR AWMA FHr Feaat §
Tz 3% & fF ow oot S a6 T
wr ¥ w7 1 3 gurd gran &
TEE WIS GrET O 9 AT a2 gFar |
@ & foF g% &1 &1 9T qEw a1
UF AEEd §TE4 @ FEO A,
T F TATT FN FIGT AU FAT AMEA
AT IT F 39 T T ATET 8T FEAT
aifed & ag Tamd 37 71 & A I
TE F T F IT F 9@ ET
NFEaRmaaEa g | 9q aF g
T A A IT & g & ford @ dar
q FL A IT H wgw F gafsw G 7
AT &2 T FL a7 TF W q9AT HrAr
N g AR FERT |
Hfed # 3 a9 F qwaT § (5 daaw
IFAAH ENFE TR EQ A
&1 ¥ THATE TATH F1 AT THGT T
& UF 9T GG AT aAT dfed |
T 79 91 "9 T 9 a9 o
@ & 98 g § A A g0 9w A
& a3 mer A4 & aFar | A FTE
FT FATHT ¢ AR AT F T TF 5T
I TATHT AT & HYAT qF AT § FH
39 Tam ofa@n &1 oF |q9 faar I
Tifzg 9T a7 UF weg @A 9O
7w & W a7 a3 fearw & fergem
% fa@ awad &1 SO0 grm, 9T AR
® A@ AW U W fREm
ST I WFEE FL T (5 TH FT AU
T FT & T T AT

™ T fgar=e wv w1 e

SEPTEMBER 4, 1962 (Fourteenth Amend- 5882

ment) Bill

TaAHE # aCE ¥ e agfead faefr
gs &, 7 forer &1 w=e e ma &,
uifas gfee & 1 38 9% ¥1 fawm
F &7 94 Ay o1 @R, gradar §
fr forg 99 98 W= YT a9 W@
I GG FET T A T BT TAT
FaETLET & "graay A7 fas 1 q@f faem wr
TAR gH1 4% 31 & ofFq 361 § aa
T4 I F1 FRERE AR TOA@EE &
At A fadd afzd 1 ss w9 qErEr
e ¥ e w1 9= AT w9 2
afed oreargds ® g FTEI A 2 )
@ T TT S w2 q AT &
HFTSHITE N F 2T ST F
= 3 W FOF & o F 75 § 3w
TR AR FT AMGF TG FH FT
T e =nfed | 3 F S A
F AL FC S, IT &1 agi A1FA
AR et | THY a@ ® T IS
# 3¢ ¥ TamE A AR gEe e
TEATH #T & § @ A1 F g FgA7 Argan
g fr a1 =7 femraa &1 97 3 @
& a1 3 # gaR qgrdr gl &1 fem ¢
UF AOMd ST &1 FAT Al |
TR wiAaaae e i v
T T ZA T ATH fS%H 7 FiEATE Y
aFdr £

# arga g 6 gw =9 At # wwAr
s Aifg a7 5 Z8 e s @ &
a7 9T I I 2 | AT ZH 4 g
T § 77 W P w2 w oA
T 9T AT AMfEd |

SEiaw et &1 S ¢ WA EF
# g fofaeeit & ot &1 oo wfaw
frrerr =rfed 1 oo & a2 +i 0w 2 St
F g ara 74 § | 7 = g fF feeh
& SN WA gHAT qF T90G | A% ST
tfragr owrTEM At AT
Y FfSATsqt qaT £ qFdar 9T a7 &
N w1 AT W gfear & A
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Ffzars S Ty & awdt § | wiad
foget Ffsaredl &1 WA W@ gU
feest & fod g8 %1 w15 |1 TR
SraeT T3 W OF FrfFeT TEAr I3
fiF gi FT FW AT AT @ ATA TGS
wfoareai G gf A & qRTA G

AT &Y F ;T & FZAT A 9T |

Shri Frank Anthony: My only rea-
son for wanting to speak very briefly
ig that I have acquired a sort of adop-
tive inteerst in Delhi. 1 know what
I am going to say will not please my
hon. friend, Shri Brahm Prakash, but
I know also that what I am going to
say is consistent with the policy which
[ have advocated for the past 20 years
in this House and outside.

1 will be one with Shri Brahm
Prakash if he could have established
a Maha Delhi State, inducing somebody
to give some territory from UP and
something from the Punjab and get a
viable State, Then perhaps 1 might
have agreed with him that there
should be some kind of legislature
for Delhi,

Shri Surendranath Dwivedy: Then
you have no objection.

Shri Frank Anthony: But I feel that
Delhi being what it is teday, it would
not only be unwarranted but. Calami-
tous to have any kind of full-fledged
legislature. I am glad that the Home
Minister has taken a fairly clear stand
on this matter. One of the reasons
why I have got up is to support him
in that stand and to give him, if he
wants it, some kind of reinforcement.
I have always felt from the beginning
that in the context of the poverty of
the country, in the context of the
illiteracy in the country, it is a
luxury to - have a proliferation of
Legislatures. We have in Delhi a
proliferation of authorities. And, I
say this with all respect that our
experience in this country, with illi-
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teracy, is that proliferation of autho-
rity has meant a corresponding proli-
feration of mal-administration, of
inefficiency and corruption.

15 hrs.

As 1 have said, when the Constitu=
tion was on the anvil, I had alone
proposed that we should have no State
Legislatures. And, I said it for a
single reason. After all, we have not
forgotten the history of India. Let us
be quite frank. The history of India
has been the history par excellence
of regionalisms; it has been the his-
tory of tribalisms; it has never been
the history of Indianism. There was
no pan-Indian ethos in India and that
is why I said, “What are we doing?’
(Interruptions). I know my history
well, perhaps, better than they do.
And 1 said, what is the good of delud-
ing ourselves with cliches,

Take your Legislatures. What do
they mean? What do they lead to?
They lead to democracy? Have they
led to any kind of authority extend-
ing to the citizen? Of course, they have
not, with a few honourable exceptions.
What is Government today in your
best run States but an oligarchy and
an arrogation of power in the hands
of the ruling caucus? We talk of
democracy without knowing the
meaning and the content of democracy.
(Interruptions). What does it mean
to my friends who are making a great
deal of noise, apart from knowing
very little about constitutions.

I was alone in this House—my hon.
friend Shri Ranga was there and he
did not like it—and I opposed the
creation of the Andhra State because
you were giving irretrievable hostages
to the disintegration of this country.
You have done it, All my fears have
materialised. We did it. (Interrup-
tions).

I was in Kerala during the last
election when the people in Kerala
got together to kick out the commu-
nists, In the final analysis, not only
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the communists, but the congressmen
and every shade of politica] opinion
asked me whether 1 had any influence
with the Prime Minister. They said
that if there had been a plebiscite in
Kerala, they would guarantee that
not only 90 per cent but 99-9 per cent
of the people would vote for the con-
tinuance of President’s rule. And, I
say this to Shri Brahm Prakash. What
is the good? It is all special pleading
when we talk of Legislatures here and
‘Legislatures there. (Interruption). It
is all special pleading by politicians,
would-be politicians, power-drunk
people, people who have visions of
power-drunkenness. Nobody bothers
about the man in the street. I do not
want to point my fiuger at anybody.
1 have been in Delhi for over 20 years.

‘What was the record of the Legis-
lature here? If we are generous, if
we cuphemise, it was a questionable
record. Shri Brahm Prakash says
that the record of the Corporation is
.questionable. And, that is. precisely
-what I am saying. If there is a devo-
lution or decentralisation of power, in
the context of illiteracy, it means a
proliferation of corruption. That is
what is happening in the context of
Indian affairs,

Shrimati Renu Chakravartty (Bar-
rackpore): 1 want to raise a point.

Shri Frank Anthony: I am sorry, I
am not giving in unless ‘it is a point
of order. I am not going to give way.

Shrimati Renu Ohakravartty: He
should not say generally that there is
corruption evervv-here. He may point
out specific cases; but he should not
generally condemn *hat all States are
corrupt.

Shri Frank Anthoay: I said with a
few honourable exceptions, You know
what democracy has become today.
The term politician is a term of abuse.
I am included in it. The term politics
is synonymous with corruption in India
today, That is the tragedy of it
{(Interruption). That is the tragedy.
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And, I say that today our people are
gasping for breath; they are frustrat-
ed; they are gasping for breath from
the garrotting of the so-called demo-
cratic processes. Let us not delude
ourselves about this.

What [ say is this. (Interruption).
I know what the communist technique
is. The communists instigate instabi-
lity, and ride to power on the crest of
chaos. (Interruption)., Once they get
it, they garrotte everybody else.
(Interruption). Communism is incon-
sistent, not only with democracy, but
communism is inconsistent, with
human decency.

Shri Ranga (Chittoor): Why is there
all this interruption, Sir. (Interrup-
tions).

Mr. Deputy-Speaker: Order, order.

Shri Frank Anthony: All this is
digression, Sir. They provoked me
into it, It was not a part of my
speech,

Mr. Deputy-Speaker: Order, order.

Shri Frank Anthony: What 1 was
going 1o say was this, I affrm the
position that the Home Minister has
taken, My quarrel with the Govern-
ment has been this. They have affirm-
ed a principle. Then, immediately,
they have departed from it.  States
have been created, large States and
small States purely out of concession
to political expediency. They have
to resist political pressure. If there
has been political blackmail, especia-
lly by the communists, Government
have succumbed to it. That is the
tragedy., And, what I am worried
about is this, that there will be com-
munist inspired blackmailing and
political pressures in Delhi. I only hope
that the Home Minister will not, in a
moment of weakness, or by mistake,
accept it. (Interruptions).

Y e s ( faeeft-e A )
A I HEIEA, H "
7 wfr f F1 gfew wwEE w #
f& 3¢ $g =za *1 faam mma
& wq # gamAitAF o 27 &7 fa=e
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Dr. M, §. Aney (Nagpur): Sir, [
support this motion firstly for the ob-
ject for which it is brought and
secondly for the occasion it has afford-
ed to discuss the whole question of
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organisation of States in this country.
One thing has become very clear
from the two important motions which
have been adopted in this session on
the question of the reorganisation of
States. In this very session, we have
created a new full-fledged State of
Nagaland. Now there is a motion by
which we are giving certain legislative
functions to certain territories which
were treated as Union Territories. By
these two amendments of the Consti-
tution, we are practically changing to
a great extent the political map of
India. I welcome this progressive
attitude of the Central Government.

At one time, it was thought that the
tates Reorganisation Committee's re-
port and the action taken by the Gov-
ernment of India by passing the Act
of 1956 was the last word and noth-
ing more was going to be changed so
far as the reorganisation of States was
concerned, But we find that man can
see only a few inches beyond his nose;
he is not given the faculty of looking
long into the future. The statement
he makes today as something which is
a permanent solution, and within a
few months we find that solution is
no longer useful and we have to
change that. That is what is happen-
ing every day.

Two of the hon. Members there—bne
of them spoke in Hindi—took up the
report of the States Reorganisation
Commnission and said something in
support of the demands for Delhi and
Himachal Pradesh, by putting his
fingers on certain parts of the report.
The hon. Member said that if Gov-
ernment had carried out fully the
recommendations, probably no trouble
would have arisen at all. But pne
thing s certain.  Neither the
States Reorganisation Commission took
the whole view of India as it should
have at that time nor even today we
are in a position to say that the
arrangements that we have made will
be of permanent use. The gituation
all round is changing every day. My
hon. friend has pointed out that
Himachal Pradesh js a border province.
At present it is a small province, and
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he said that unless the whole of the
areas lying on the boundary are
brought into one State we cannot have
a strong State which can resist any
invading force or any other country
which looks upon India with suspi-
cion and jealous eyes. That is the
kind of argument that he has put for-
ward. Therefore, there are many
considerations which have to be taken
into account by those who change the
Constitution.

Another thing which I find of very
great importance is this, that those
principles which were considered as
sacrosanct in the formation of States
are no longer considered sacrosanct.
Now, expcdiency and the will of the
people for whom the States are to be
created are the basis for the formation
of a State. For the formation of
Nagaland it was openly admitted that
it cannot be a viable one. As a matter
of fact, my hon. friend there was
right when he asked as to which
State was viable today. When you
know that vou are under-developed
and backward, what is the use of say-
ing that you will have viable States.
How many crores of rupees are you
giving to Uttar Pradesh by way of
subsidy to carry out their programme
of development. If a State cannot
carrv on its development programme
out of its own resources, how can you
say that that State is viable. Every-
body stands in neeqd of support, money
and subsidy from somebody else.
They cannot stand on their own legs.
1t is the Central Government to
whom every State looks up. At the
same time they claim the status of
viable States. They are not viable
States. However, I am not arguing
for bigger States.

The question is this. The theory of
viability in creating a State was a
fiction deliberately brought up to ex-
clude certain sectionsg of people from
being granted the status of full State
on the ground that they cannot form
a viable group. On the ground they
wanted to tell those people that they
cannot have a separate State. Along

.
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with so many States for which we
have been making provisions, there
are ceriain sections which are cla-
mouring for those rights. They feel
that the situation in a particular State
today is not very satisfactory. When
the report of the States Reorganisa-
tion Commission was written and
adopted, one submission was made
with regard to the formation of Maha-
rashtra, formation of Gujarat and the
formation of Vidarbha. Eight districts
of Vidarbha were marked out as a
separate State. The recommendation
was that they deserved to be carved
out into a separate State. Well, the
recommendations of that report were
accepted and used for purposes of
forming other States. So far as
Vidarbha was concerned, it was not
agreed to. My old griend here who
advocated the cause at that time was
gagged by the Government.

Dr. P. 8. Deshmukh (Amravati): 1
was not gagged. I was a willing part-
ner for keeping Vidarbha in Maha-
rashtra,

Dr. M. S. Aney: From the beginning
the people there were thinking that
their leader was here and he would
look after their interehts. Unfortu-
nately, he was gagged. That is what
they are thinking,

Anywayv, Sir, that is another matter.
The question is this. There is a good
deal of dizcontent about this matter.
Has the arrangement met with satis-
fatcion? What is the position of Maha-
rashtra and Mysore? Has the arrange-
ment brought about integration bet-
ween the two States which were
carved out on the very principle
stated by the report of the Commis-
sion? On the question of the border
line, taking a few villages this side or
giving a few villages to the cther =ide,
the Chief Ministers of Maharashtra
and Mysore have not been able to
reconcile each other and come to an
agreement as to what should be the
correct division.

Shri Hari Vishnu Kamath: Pstaskar
Formula.
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Dr. M. S. Amey: 1 do not want to
give any opinion about the view of a
friend for whom I have great respect.
He was a Member coming from
Bombay. There was a big constitu-
ency which he was representing at
that time. Probably their opinion
must have influenced his judgment. I
do not want to discuss that question
any further. My point is this. The
people have themselves formed into
certain units. They have lived like
that. Historically, culturally and in
every other way there is a distinct
personality that is characteristic of
those people. That is a fact and that
should be recognised. Their loyalty
will be of great use to us in creating
several units and forming them into a
federation. A federation of people
who among themselves are discontent-
ed, who among themselves are jealous
of each other, is built on the founda-
tion of sand and not on the foundation
of rock.

I, therefore, bring to your notice,
8ir, ang through you to the notice of
the Government. that the people of
eight districts of Vidarbha are still
smarting under that grievance,

An Hon. Member: No.

Dr. M. S. Aney: He way say no
now. I shall not quarrel with him
here. T can discuss it with him
tomorrow.

Shrd Hari Vishnu EKamath: At
Nagpur. "

Dr. M. S, Aney: The question is still
alive there and the Government will
have to consider that. This discussion
which has taken place here will at
least make it clear that the present
position created by the report of the
States Reorganisation Commission has
not satisfied the people. The people
are seething with discontent. It is the
duty of the Govermment to appoint
another commission to go into the
whole question and find out whether
new units should be formed or not.
No independent country in the world
has got units like Uttar Pradesh,
Madhya Pradesh and Maharashtra
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where the popuation is four to six
crores, That is the reason why the
administration is not carried on pro-
perly in these States. We have created
unwieldy States without any regard
to the nature of the people who are
being brought together in the name
of one State. The result is that we
have not got a compact State which
can be considered strong,
[Mgr. SPEAKER in the Chair]

With these words, Sir, I support the
motion. [ hope the discussion that
has taken place here will clearly bring
home to the Home Minister the neces-
sity of appointing at an early date
another Commission, so that the in-
tegration of India can be proper.y
solved. It will not be solved by com-
missions or committees sitting here or,
holding seminars. It can only be
solved by rompetent persons sitting
together and prohing dezply into this
question, 1 firmly hope, Sir, that it
will be done.

I once again support the motion and
thank you for the opportunity given
to me.
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farer ag oY f o it I8 wrf W D
oyt df @t F TAA WAAE T X
HFR FTIT T | ZAR AT T IF
fo &t ATy = % o fiaw fem oo
wETAR g & a1 [ #%
T TFAT # Aifw w1 I frar WA
T A FT F=AA 7 AT Ay 7 wream
2 a1 A&t Ao 9 F 7 o
FTAT T2 WG G2 TS 1 qArq
FC 2T F 89,7 TATHA FOVAT F TTGAT
FEET Fifgn, W S9F fag gEws §
& =7 wFrT & fadasi 71 91 2 @2
T FAT FT 3T F1 4T 98T & I8
I FAFR A FL |

..Shri Shiv Charan Gupta rose—

‘Mr. Speaker: I am sorry, there is
no time,

Shri Lal Bahadur Shastri: Mr. Spea-
ker, I am thankfu] to the House for
the general appreciation of this mea-
sure. Almost every section of the
House, every member, has endorsed
and welcomed it. Though something
has been said about Delhi, nothing
much has been said about the other
provisions of the Bill.

Shri Dasaratha Deb said that it was
necessary to merge part of Pondi-
cherry with the neighbouring areas.
I have made it quite clear in the
beginning that it is not only a question
of sentiment but otherwise too Pondi-
cherry should retain its old position
because there is the treaty agreement
and we cannot ignore the terms of the
treaty. Under these circumstances, I
am unable to accept his suggestion.

As regards Delhi, 1 have already
said that we wil] give further thought
as to what kind of set up should be
provided in Delhi Perhaps it was
Shri Brahm Prakash who stateq that
Wwe have not agreed to this because
it meant additional expenditure on
the exchequer. That was not at all
in our mind. In fact, most of the

1746 (Ai) LSD—T.
»
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Union Territories have to depend on
the Centre for loans as well as for
grant. We need not merely make an
exception in the case of Delhi on that
account. So, that is not the reason at
all. As Shri Brahm Prakash has him-
self stated, it is just possible that the
revenues of Delhi would be greater
compared to that of gther Union Terri-
tories.

He criticised the present arrange-
ments in Delhi and talked of Jack of
co-ordination as wel] as increase in
corruption. I am not prepared to re-
fute what he has stated. Sometimes
we do realise that there is lack of ade-
qute co-ordination between the diff-
erent agencies working in Delhi and
it is essential that these different
agencies coordinate their work them-
selves, We have made arrangements
and provision for that also. Yet,
somehow, it does not work very satis-
factorily. There is some point in what
Shri Brahm Prakash has stated -about
co-ordination of work in Delhi.

Coming to corruption, it is better
that we talk less about it. When I
say this, I mean that it is a matter
about which every one of us has to
think within himself. 1 agree that
the Government is mainly responsible,
there should be legislation for it and
strict enforcement. Yet, unless every
one of us realises what his responsi-
bility is, it would not be possible to
root out corruption from this country.
To suggest that because there is an
agency or a new set up of administra-
tion in Delhi, so the corruption has
gone up is something which I do not
generally approve of. Even if it is
so, may I ask, who are the people who
are ruling or governing or administer-
ing Delhi? We are al] Indians, the
sons of the motherland, and we must
hang down our head in shame if we
are not able to reduce corruption,
fight corruption or eradicate corrup-
tion. Government servants, political
parties and political workers, Minis-
ters, every one of us is responsible
for that 1 entirely agree that we
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should do everything possible to fight
it. But merely to criticise the pattern
or set up which exists in Delni for
increased corruption or continuing
corruption would neither be feasible
nor acceptable to me.

A mention was made of the Ascke
Sen Committee. I hope he remembers
the statement I made in this House.
I had said that this committee will be
a committee which wil] advise the
Government. In fact this report was
not meant for circulation. I had
made it clear even then that it was
being appointed with a view to advise
the Home Ministry, Government of
India, as to how they should proceed
further in considering the proposal of
having a new set-up or new pattern
in Union Territories. So, I did not,
in fact, consider it advisable to place
it on the Table of the House. But I
can inform Shri Dwivedy that their
recommendations are more or less on
the same lines except of course, that
we call it ‘Legislative Assembly' with
more powers and they had suggested
*Territoriay Assembly’. They had
given it that name. There were some
other differences between their pro-
posals and ours. But the substance
was more or Jess the same. However,
when considering that report we felt
that if we have to delegate powers we
should delegate it to the maximum
extent possible. It is, therefore, that
we have come up with the amendment
of the Constitution,

As regards Shri Rishang Keishing,
I have nothing much to say. I am
glad that he is happy over it. I only
wanted that he. did not refer to the
movement which he carried on or
which was carried on under his leader-
ship in the past. 1 say so because my
personal feeling is that that kind of
movement was not at all needed and
the sufferings which the people of
Manipur had to undergo could easily
have been avoided provided proper
leadership was given to them.

As regards Shri Chakraverti, what
shall I say? If I may use the sen-
tence, it is the case of the return of
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the prodigal. Shri Chakraverti was
a member of the Delhi Legislative
Assembly. Now he comes to Parlia-
ment from Bihar. I ean understand
his feelings about Delhi and fur hav-
ing a legislature in Delhi. But I hope
I am not betraying his confidence, if
1 say that he also wag one of those
who did not feel quite happy in those
circumstances. However, what is the
purpose? The purpose of every hon.
Member who is speaking for Delhi is
to see that the people of Delhi should
get every opportunity to take part in
the administration or in the work of
the Corporation in the fullest measure
possible and that they should have a
sense of satisfaction and a sense of
participation in the working of the
administration of the city of Delhi. If
I have in mind that I would or the
Government would be willing to con-
fer or delegate those powers or to set
up that new kind of pattern, it should
meet the wishes of Shri Chakraverti
as wel] as of Shri Brahm Prakash and
others. Just the name of a legislature
and the cabinet—it is important in a
way—should not be considered as the
final thing or the last thing.

He has himself refered to the United
States or Australia and the case of
Washington ete. I remember, the
States® Re-organisation Commission
had also said that the principle of
effective control of the Government
over the federal capital was a sound
one. They considered it to be a sound
principle. Therefore, the States’ Re-
organisation Commission had recom-
mended that there should be a Corpo-
ration working in Delhi with greater
powers with the people or with the
members of the Corporation. How-
ever, generally I find, as I said in the
beginning, that the Corporation has
not given them full satisfaction
Hence, we are prepared to reconsider
over the powers gand the authofity
which the Corporation has at present.
1 might also adgq that the Corporation
has also set up a sub-committee to go
into this matter and to make their
own suggestions about what changes
they want. Only the other day I re-
quested the Mayor of the Corporation
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to send the report of that sub-com-
mittee to the Government as early as
possible.

Shri Bade and others have raised
general questions. I do not think I
should go into them. But they have
specially laid'stress on a unitary form
of government. Shri Prakash Vir
Shastri has also spoken against Mani-
pur and Tripura being given this form
of government. It is very good to
talk in terms of unity and solidarity.
We all endorse that idea, but we have
also to face realities. We cannot
merely draw up an imaginary picture
and then go ahead with it without
actually realising whether it is bring-
ing about real integration in the coun-
try or not. Of course, in spite of our
diversity there is unity gnd oneness in
the country. There is no doubt about
that. But in such a big Muntry where
languages are different, where reli=
going are different and where there
might be differences in other things
also, if we want to have a democratic
form of government, the only alter-
native is to bring about an integration
of these diversities. If these diversi-
ties are integrated, we will be able to
have a real national feeling in our
country. Do vou want to deprive the
people of their conventions, their own
rights, their customs which are so
much in abundance in Manipur and
Trioura? People of Manipur and the
Hill Tribes are always doubtful whe-
ther we will allow them to continue
their own customs, land rights ete.
You can certainly keep them down
under pressure, but the point is whe-
ther they are with the country, feel-
ing within themselves that they
should really be there. Their first
urge should be the country angd gvery-
thing else afterwards. It will be there
only when you give them enough lati-
tude and liberty to function in their
own way and in their own small terri-
tories. So, I personally think that it
is essential, so long as you do not
create that condition in which they
will gladly merge in the neighbour-
ing areas, that you have to continue
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the present state of affairs. Who will
always like that the smaller areas
should continue for ever? But look
at their economic conditions,

=l TEITET SYEAY ¢ dgr &y
YA, TTHEGY, T § ¢

Shri Lal Bahadur Shastri: Whatever
may be the population, that is not the
question. The question is that most
of these areas, the Hill areas specially,
have been backward. They have not
been lookeg after properly. Now,
after independence specia] efforts have
been made to bring about a change'
in their economic condition. We do
not fee] satisfied over it. Much more
has yet to be done and I have no doubt
that if the economic conditions im-
prove, you will find that these smaller
areas will gladly like to join their
neighbours. So, at this juncture to
raise those general issues, I do not
think would be correct nor would it
really bring about real unity among
the people of our country.

1 do not want to say anything about
Vidarbha which is a much bigger issue
and does not really, at the present
moment, concern this Bill. I have
only one more point to add about the
amendment which Shri Kamath has
given, that is, Page 1, line 21, omit
“nominated or’,—these two words, I
have had a word with him. of
course, as I said in the beginning,
what I have reproduced in this Bill
is exactly the same as it appeared
before in the Constitution, in article
240. 1 hope he will have no objection
and he will accept it. I have shown
him the old article 240. It contains
the same words. Yet, I am prepared
to consider what he has said and what
other Members have also said about
it. I would agree to the dropping of
the words “nominated or”.

1 have done. The Union Territories
are being placed in a position when
they will get an opportunity, a valua-
ble opportunity to serve their areas.
It would be for them to rise to the
occasion, remain united and subordi-
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nate al] other interests to the collec-
tive interests of the State. As I said
just now, ;above all, we have to think
in terms of the country and function
in the general interests of the nation.

Mr, Speaker: Thére are no amend-
ments to the Consideration motion. T
have to put it straightaway. I said that
we will divide at 4 O'clock. There is
no harm; if the House agrees, we can
have it just now,

Hon. Members: Yes,

Mr. Speaker: Let the Bell be rung.

« Order, order Now, every hon.
Member will be in his own seat. The
question is:

“That the Bili further %o amend
the Constitutio; of India be tak-
en into consideration.”

I am calling Division. I need not
repeat the caution that is to be exer-
cised. Hon. Members are ready now?
Division,

The Lok Sabha divided:

ot @ (gaga) o AT, qF
OF oS oA & | g¢ feEew # FaA
A H AT wedy @ a5 oam
ST O A ¥ AT aAT e i ¥
AT 77 AT A A 3, Ay AT A
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TR A AR ) Ao wiagfe
0 § &7 wra faqz &1 a7 fagr sar
=1fed afe g 0 g a ¥ a2 @
Th I IO AZ TN AWRT FE0
arfed |
Shri Hanumanthaiya (Bangalore
City): Mine is not marked.

ww WEEW | AWt St AR &
& s free faar oo 1 F & faar
ZrIY IEAT §, IAAT 9T 24 F1 JATC
g | 4F W 7 Oaaw g1 AT g |

=it gft faew o@ c FEA TR F
ford zaaT a9 Agt faan smr =fed |

st go Wo W7 (Faeaw) : qH OF
frAA s g | N TwF N AT
a7 T ZATPE WA ISR

Mr. Speaker; Three this side. Any
other hon. Member? Yes; five.

Shri Reddiar (Tindivanam): There
{s mistake.

Mr. Speaker: The ‘No' has to be
removed completely?

Shri Reddiar: Yes.

Division No, 12]

Akkamma Devi, Shrimati
Alagesan, Shri
Alva, Shri A.S.
Alva, Shri Joachim
Ancy, Dr. M.S.
Anjanappa, Shri
Anthony, Shri Frank
Bakliwal, Shri
Balakrishnan, Shri
almiki, Shri
Baneriee, Shri 5.M.
Barkataki, Shrimati Renuka
Barupal, Shri  P.L.
Basappa, Shri
ssumatari, Shri
Baswant, Shri
Besra, Shri
PBhagat, Shri B. R,
Bhakt Danshan, Shri

AYES

Bhanja Deo, Shri L.N.
Bhanu Prakash Singh, Shri
Bhargava, Shri M.B.
Bhatkar, Shri

Bhattacharya, Shri Dinen
Biren Durta, Shri

Birendra Bahadur Singh, Shri
Bist, Shri J.RB.S.

Brahm Prakash, Shri
Brajeshwar Prasad, Shri

Brij Basi Lal, Shri

Priji Raj Singh Kotah, Shri
Chakravartty, Shrimati Renu
Chakraverti, Shri P.R.
Chanda, Shrimti Jyotsna
Chandak, Shri '
Chandrasekhar, Shrimati
Chattar Singh, Shri
Chaudhuri, Shri D, §.

15.55 hrs.

Chaudburi, Shrimati Kamala
Chavan, Shri D. R.

Chettiar, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr.

Dafle, Shri

Daii, Shri

Daljit Singh, Shri

Das, Dr. M.M.

Das, Shri B.K.

Das, Shri N.T.

Das, Shri 5.B.

Dasappa, Shri

Dasaratha Deb, Shri

Dass, Shri C.

Deo Bhanij, Shri P.C.

Desai, Shri Morarji
Deshmukh, Dr. P.S.
Deshaukh, Shri Shivaji Rao §.
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Deshpande, Shri

Dey, Shri 5.K.

Dhaon, Shri

Dhebar, Shri U.N.
Dhuleshwar Meens, Shri
Dinesh Singh, Shri
Dixit, Shri G.N.

Dube, Shri Mulchand
Dubey, Shri K.G.
Drenivedi, Shri M.L.
Dwivedy, Shri 5 dransth
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Krishnamachari, Shri T.T.
Kunhan, Shri P.

Kureel, Shri B.N.

Lahri Singh, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri NL.R.

Laxmi Bai, Shrimati

Lonikar, Shri

Mahbtab, Shri

Ehas, Shri Mohammad
Gahmari, Shri

Gajraj Singh Rao, Shri
Gandhi, Shri V.B.
Ganga Devi, Shrimati
Gauri Shanker, Shri
Ghosh, Shri Atulya
Gokaran Prasad, Shri
Goni, Shri Abdul Ghani
Govind Das, Dr.

Guhs, Shri A.C.

Gupta, Shri Badshah
Gupta, Shri Indrajit
Gupta, Shri Kashi Ram
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hanada, Shri Subodh
Hanumanthaiya, Shri
Hag, Shri M-M.
Hazarika, Shri J.N.
Heds, Shri

Hem Raj, Shri
Imbichibava, Shri
Jadhav, Shri M.L.
Jadhav, Shri Tulshidss
Jagiivan Ram, Shri
Jain, Shri AP,
Jamunadevi, Shrimati
Jedhe, Shri

Joshi, Shri A.C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kabir, Shri Humayun
Kamath, Shri Hari Vishou
Kamble, Shri

Kappen, Shri

Kapur Singh, Shri
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Dr, P.N.
Khanna, Shri Mehr Chand
Khanns, Shri P.K.
Rindar Lal, Shri

Kisan Veer, Shri
Fotoki, Shri Liladhar
Koy, Shri

Kripa Shankar, Shri
Krishna, Shri MR,

Mahishi, Shrimati Sarojini
Maimoona Sultan, Shrimati
Malaichami, Shri
Malhotra, Shri Inder J.
Mallish, Shri U.5.
Manaen, Shri

Mandal, Dr.

Mandal, Shri B.N.
Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri S.A.
Mehrotra, Shri B.B.
Mehta, Shri LR,

Mehta, Shri Jashwant
Melkote , Dr.

Mengi, Shri Gopal Datt
Menon, Shri P.G.
Minimata, Shrimati
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M. P.
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohain, Shri

Morarka, Shri

More, Shri K.L.

More, Shri 8. S,
Mukerjee, Shri H.N.
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murti, Shri M.S,
Muthiah, Shri

Naidu, Shri V.G,

WNaik, Shri D.J.

Naik, Shri Maheswar
Mair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Nayak, Shri Mohan
MNayar, Dr. Sushila
Nehra, Shri Jawaharlal
Oza, Shri

Pande, Shri K.N.

Pandey, Shri R.S.

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Parashar, Shri

Patel, Shri Cbbotubhai
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Patel, Shri Man Sinh P,
Patel, Shri NN,

Patel, Shri P. R.

Patel, Shri Rajeshwar
Fatil, 5bri D.S,

Patil, Shri J.§.

Patil, Shri S.K_

Patil, Shri T.A,

Pattabhi Raman, Shri C.R.
Partnayak, Shri k.
Pillai, Shri Nataraja

Prabhakar, Shri Nav-i
Pratap Singh, Shri

Pun, Shri D.D.

Raghunath Singh, Shr;
Raghuramaish, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Raju, Dr. D.S.

Raju, Shri D.B.

Ram, Shri T.

Ram Sewak, Shri

Rum Singh, Shri
Ramakrishnan, Shri P.R.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri

Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri
Reddiar, Shri

Reddy, Shri Eswara
Reddy, Shri K.C.
Reddy, Shri Ramakrishna
Reddy, Shri Yallamands
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S.K.

Saigal, Shri A_S.
Samanta, Shri 5.C.
Samnani, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lai
Sarma, Shri AT,
Satyabhama Devi, Shrimati
Satyanarayana, Shri

Sen, Shri P.G,

Shah, Shri Manabendra
Sham Nath, Shri
Shankaraiys, Shri
Sharma, Shri AP,
Sharma, Shri D.C.
Sharma, Shri K.C,
Shastri, Shri Lal Babsda
Sheo Marain, Shr
Shinde, Shri
Shivananjeppa, Shri
Siddananjappa, Shri
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Siddiah, Shri

Sidheshwar Prasad, Shri

Singh, Shri D.N.

Singh, Shri K.K.

Singh, Shri R. P.

Singh, Shri 5. T.

Singha, Shri G.K.

Sinha, Shri Satya Naravac

Sinha, Shrimati Ramdulari

Sinha, Shrimati Tarkeshwrari

Sinhasan Singh, Shri

Sonavane, Shri

Sundaram Ramchandaran,
Shrimati

Soy, baa H.G.
Srimivazan, Dr. P.
Subramaniam, Shri C.
Subramanyam, Shri T.
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Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri M.N.
Swell, Shri

Tahir. Shri Mohammad
Tan Singh. Shri

‘L‘amil, Shri Rameshwar
Thimmaiah, Shri

Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tripathi, Sri Krishna Deo
Tula Ram. Shri

Tyagi, Shri

Uikey. Shri

Ulaka, Shri

Umarnath, Shri
Upadhaya, Shri Shiva Dutt

Mr. Speaker: The result of the divi- Shri

Nambiar
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Utiya, Shri
WVaishya, Shri M.B,
WValvi, Shri
Varma, Shri M.L.
Varma, Shri Ravindra
Venkaiah, Shri Kolla
WVenkatasubbaizh, Shri P.
Verma, Shri K. K.
Vidyalankar, Shri A.N.
Vimla Dewi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiwa, Shri
Warior, Shri
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadsva, Shei B. P.

(Tiruchirapalli):

sion is:

Ayes*: 297; Noes: none.

The Ayes have it. The Ayes have il
The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting. It is unanimous. That [
have to take into account. The motion
is adopted unanimously.

The motion was adopted.

Mr. Speakér: We take up clause by
clause consideration.

The question is:

“That clausa 2 stand part of

There are amendments.

Mr, Speaker: There are no amend-
ments to clause 2. The question is:

“That clause 2 stand part of the
Bill.”

Shri Tyagi: 1 would suggest, before
you say division, say, ready. Then,
we shall be ready.

Mr. Speaker:
ready.

I am saying now,

The Lok Sabha divided.

Shri Ramapathi Rao (Karimnagar):
My button has not worked.

Shri Nesamony (Nagercoil): My
button has not worked.

Shri R. P, Singh (Chapra): My

the Bill.”

Division No, 13]
Akkamma Devi, Shrimati
Alagesan, Shri
Alva, Shri A.S.

Alva, Shri Joachim
Aney, Dr. M. 5.
Anjanappa, Shri
Anthony, Shri Frank
Badrudduja, Shri
Bakliwal, Shri
Balakrishnan, Shri
Balmiki, Shri
Banerjee, Shri 5.M.
Barkataki, Shrimati Renuks
Barupal, Shri P.L.
Banpps, Shri

button also has not worked.

AYES

Basumatari, Shri

Baswant, Shri

Besra, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shn
Bhanja Deo, Shri L.M.
Bhanu Prakash Singh, Shri
Bhargava, Shri MLB.
Bhatkar, Shri
Bhattacharya, Shri Dinen
Biren Dutta, Shri

Birendra Bahadur Siogh, Shri
Bist, Shri J.B.S.

Brahm Prakash, Shri
Brajeshwar Prasad, Shri

[15.58 hrs.
Brij Basi Lal, Shri
Brij Raj Singh Kotah, Shri
Chakrasartty, Shrimati Renu
Chakraverti. Shri P.R.
Chanda, Shrimati Jyotsne
Chandak, Shri
Chandrasckhar, Shrimati
Chattar Singh, Shri
Chaudhuri, Shri D.S.
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chettiar, Shri Ramanathan
Chuni Lal, Shri
Colaco, Dr.
Dafle, Shri

*Ayes: Two names could not be :ecorded.
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Daii, Shri
Daliit Singh, Shri
Das, Dr. M.M.
Das, Shri B, K.
Das, Shri N, T.
Das, Shri S.B.
Dasappa, Shri
Dasaratha Deb, Shri
Nass, Shri C.
Deo Bhanj, Shri P.C.
Desai, Shri Morarji
Deshmukh, Dr. P.5.
Deshmukh, Shri Shivajirao
Deshpande, Shri
Dey, Shri S.K.
Dhebar, Shri U.N.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G.N.
Dube, Shri Mulchand
Dubey. Shri R.G.
Dwivedi. Shri M.L.
Dwivedy, Shri Sursndranath
Elias, Shri Mohammad
Gahmari. Shri
Gaitonde, Dr.
Gairaj Singh Rao, Shri
Gandhi, Shri V.B,
‘Ganga Devi, Shrimati
Gauri Sanker, Shri
Ghosh, Shri Atulya
‘Gokaran Prasad, Shri
Gii. Shri Abdul Ghani
Govind Das, Dr.
Guha, Shri A.C.
‘Gupta, Shri Badshah
Gupta, Shri Indrajit
Gupta, Shri Kashi Ram
‘Guota, Shri Ram Ratan
Gup a, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Haq, Shri M.M.
Harvani, Shri Ansar
Hazarika. Shri J.N.
Heda, Shri
Hem Rai, Shri
Imbichibava, Shri
Jadhav, Shri M.L.
Jadhav, Shri Tulshidas
Jagiivan Ram, Shri
Jain, shri AP,
amunadevi, Shrimati
Jedhe. Shri
Joshi, Shri A.C.
Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kabir, Shri Humayun
Kamath, Shri Hari Vishou
Kappen, Shri
Kapur Singh, Shri
Feishing, Shri Rishang

Khadilkar, Shri

Khan, Dr, P.N,

Khanna, Shri Mehr Chand
Khanna, Shri P.K.

Kisan Veer, Shri

Kotoki, Shri Liladhar
Koya, Shri

Kripa Shankar, Shri
Krishna, Shri M.R.
Krishnamachari, Shri T.T.
Kunhan, Shri P,

Kureel, Shri B.N.

Lahri Singh, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahu?, Shri

Mahishi. Shrimati Sarojini
Maimoona Sultan, Shrimati
Malaichami. Shri
Malhotra, Shri Inder J.
Malljah, Shri U.S.
Manaen, Shri

Mandal, Dr.

Mandal, Shri B.N.
Mandal, Shri Yamuna Prasad
Manivangadan, Shri
Mantri, Shri

Masuriya Din, Shri
Mathur, Shri Harish Chandrs
Mehdi, Shri 5.A,
Mehrota, Shri BB,

Mehta, Shri].R
Mehta, Shri Jashvant

Melkote, Dr,

Mengi, Shri Gopal Datt
Menon, Shri P.G.
Minimata, Shrimati
Mishra, Shri Bibudhendrs
Mishra, Shri Bibhutj
Mishra, Shri M.P.
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohsin, Shri

Morarka, Shri

More, Shri K.L,

More, Shri 8.8,
Mukerjee, Shri HN. *
Muikerjee, Shrimati Shrada
Munzni, Shri David
Murti, Shri M.5.
Muthiah, Shri

Naidu, Shri V.G,

Naik, Shri D.]J.

Naik, Shri Maheswar
Nair, Shri Vasudevan
Nambiar, Shri

Nands, Shri '

Nayak, Shri

Mohan
Mayar, Dr. Sushila
MNehru, Shri Jawaharlal
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Nesamony, Shri
Oza, Shri
Pande, Shri K.N,
Pandey, Shri R.S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Parashar, Shri
Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri N.N.
Patel, Shri P.R.
Patel, Shri Rajeshwar
Patil, Shri D.S.
Patil, Shri J.5.
Patil, Shri S.K.
Patil, Shri T.A.
Pattabha Raman, Shri C.R,
Patnayak Shri K.
Pillai. Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, Shri D.D.
Raghunath Singh, Shri
Raghuramaiah, Shri
Rai, Shrimati Sahodrabai
Rai Bahadur, Shri
Raju, Dr, D.S.
Raju, Shri D.B.
Ram, Shri T.
Ram Sewak. Shri
Ram Singh, Shri
Ramakrishnan, Shri P.R.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri
Ranga Rao. Shri
Raniit Singh. Shri
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rartan Lal, Shri
Reddiar, Shri
Reddy, Shri Eswara
Reddy, Shri K.C.
Reddy, Shri Ram-krishna
Reddy, Shri Yallamanda
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. S.K.
Saigal, Shri A_S.
Samants, Shri 5.C.
Samnani, Shri
Sanji Rupi, Shri
Saraf, Shri Sham Lal
Sarma, Shri AT.
Satyanarayana, Shri
Sen, Shri P. G.
Shah, Shri Manabendra

Sham Nath, Shri
Shankaraiya, Shri
+Sharma, | AP,
Sharma, Shri D.C.
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Sharma, Shri K.C.

Shastri, Shri Lal Babadur
Sheo Narain, Shri

Shinde, Shri
Shivananjappa, Shri
Siddananjappa, Shri
Siddish, Sbri

Sidheshwar Prasad, Shri
Singh, Shri D.N.

Singh, Shri K.K.

Singh, Shri 5.T.

Singh, Shri Y.D.

Singha, Shri G.K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
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Soy, Shri H.C.
Srinivasan, Dr. P.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri MM,
Swell, Shri

Tahir, Shri Mobammad
Tan Singh, Shri

Tantia, Shri Rameshwar
Thimmaiah, Shri
Tiwary, Shri D. N,
Tiwary, Shri K.N,
Tripathi, Shri Krishns Deo

(Fourteenth Amend-

5914
ment) Bill

Umanath, Shri

Upadbayaya, Shri Shiva Dutt
Utiya, Shri

Vaishya, Shri M.B.

VYalvi, Shri

Varma, Shri M.L.

Varma, Shri Ravindra
Venkaiah, Shri Kolla
Venkatasubbaiah, Shri LP.
Verma, Shri K.K.
Vidyalanksr, Shri AN,
Virbhadra Singh, Shri
Vishram Prasad, Shri

Vyas, Shri Radhelal

Wadiwa, Shri

Sinha, Shrimati Tarkeshwari Tula Ram, Shri
Sinhasan Singh, Shri Tyagi, Shri
Sonavane, Shri Uikey, Shri
Ramachandran, Ulsks, Shri
Shrimati '

Mr, Speaker: The result of the divi-
sion is as follows:

Ayes: 295; Noes: Nil.

-
The ‘Ayes’ have it, the ‘Ayes’ have it.
The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present and
voting. It is unanimously carried.

The motion was adopted,
Clause 2 was added to the Bill.

Shri Frank Anthony: Nobody has
gone out or has entered the House
since the last division. How is it that

the number has gone down now to
2957

Mr Speaker: If any hon. Member
had complained, then I might have
taken note of it; perhaps, some hon.
Member might not have voted at all.

Clause 3—Amendment of the First
Schedule)

Mr. Speaker: There are two amend-
ments to this clause, namely amend-
ments Nos. 4 and 21. As regards
amendment No. 21, it was not received
in time, but I shall allow it.

Shri Yallamanda Reddy (Markapur):
I beg to move:

Page 1, for clause 3, substitute:

Warior, Shri

Yadab, Shri N.P.
Yadav, Shri Ram Harkh
Yadava, Shri B.P.

‘3. Amendment of the First Sche-
dule.—In the First Schedule to the
Constitution, under the heading “L
THE STATES",—

(a) in entry 1, the following shall
be added at the end, namely:

“and the territory which imme-
diately before the sixteenth day
of August, 1962 was comprised in
the French Establishments in
India known as Yanam;

(b) in entry 5, the following shall
be added at the end, namely:

“and the territories which imme-
diately before the sixteenth day
of August, 1962 were comprised
in the French Establishments in
India known as Karikal and
Mahe"; and

(c) in entry 7, the following shall
be added at the end, namely:

Yand the territory which
immediately before the sixteenth
day of August, 1962 was com-
prised in the French Establish-
ments in India known as Pondi-
cherry”! (4)

Shri Nambiar: I beg to move:
Page 1, line 15, add at the end:

“till it is decided to be merged
with the respective States of
Madras, Kerala and Andhra
Pradesh.” (21)
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Mr. Speaker: These amendments
are now before the House.

Shri Nambiar: The object of my
amendment is this.

In clause 3, it is provided that:

‘In the First Schedule to the
Constitution, under the heading
‘II. THE UNION TERRITORIES',
after entry 8, the following entry
shall be inserted, namely:

“9. Pondicherry: The terri-
tories which immediately before
the sixteenth day of August,
1962, were comprised in the
French Establishments in India
known as Pondicherry, Karikal,
Mahe and Yanam”.’

At the end, I want to add the follow-
ing words, namely:

“till it is decided to be merged
with the respective States of
Madras, Kerala and Andhra Pra-
desh."

While moving this amendment, I
would like to impress upon the House
that we are not happy over the situa-
tion that these four places should be
grouped together into one Union
Territory for the purposes of adminis-
tration. Out of these four places, two
small bits are in the Madras State;
one is Pondicherry with a population
of about four lakhs, and the second
is Karikal which is about 70 miles
away from Pondicherry. These two
places are sought to be tacked on
with a small portion called Mahe
which is in Kerala and which has a
population of about 5000 to 7000, and
which is about 400 miles away from
Pondicherry, and another portion
called Yanam which is about 500 miles
away from Pondicherry. All these
four places are sought to be tacked
on together and named as one Union
Territory, and governed as one Union
Territory and from that Union Terri-
tory, representatives are to come to
the Lok Sabha and to the Rajya Sabha
to represent these places. It goes
without saying that that is ‘a ridiculous
Pposition.
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As the position stands today, the.
French have gone, and we have got
these territories, and we are taking
these territories with all happiness.
But at the same time the proper thing
would be that these territories should
be merged with the respective States.
For instance, Pondicherry and Kari-
kal which are within the Madras State
can have a common life and common
aspirations and a common progress
only if they are included in the
Madras State. Otherwise, there will
be no enthusiasm in integrating these
small pockets with India. The people
in Pondicherry and Karikal speak the
same language and they have the
same culture and other things as the
people in the Madras State. I know
that in the border there are families
living in such a manner that some
members of the family will be in
Pondicherry while the other members
of the family will be in the Madras
State. If that territory is to be
governed from Delhi, and the State
Government is to have no say over
that territory, I do not know what it
means.

Further, the argument put forward
even by our great leader Shri
Jawaharlal Nehru that we have to
keep alive the traditions of the French
culture and give due regard to the
feeling of the people that we should
do something to maintain their French
culture etec. cannot hold good any
more. That may be argued for the
purposes of learning or for the pur-
pose of keeping our relations with the
French culture and tradition. But
that can be done even if it is merged
with the Madras State. The same
argument applies to Karikal, Mahe
and Yanam also. Mahe should go to
Kerala on that basis, and Yanam to
Andhra Pradesh, and Karikal to
Madras State. It is for this purpose
that T have moved my amendment. I
need not say anything more on it at
present, except that there must be an
occasion in the future when Govern-
ment must come forward with an
amendment to the Constitution, if not
today, to provide that these places
will be respectively merged with the
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[Shri Nambiar]
States which 1 have mentioned. That
is why I say that till such time when
it is decided that these will be merged,
these can be in one Union Territory.

Mr. Speaker: Even without this
amendment, they will remain sepa=-
rate till they are merged. If they are
not merged, then they will remain
separate. Where is the need for his
amendment then?

Shri Nambiar: I am saying that till
the date when it is decided like that,
they may be in one Union Territory.
Thereby 1 mean that within the
shortest possible time, they should be
merged, and they should not be in the
Union Territory for months and years
together, because we feel that they
should be merged in the respective
States,

Shri  Yallamanda Reddy: The
amendment standing in my name is
to this effect namely that the diffe-
rent parts comprised in the Pondi-
cherry State should be merged in the
adjacent linguistic State. As far as
Yanam is concerned, it is in Andhra
Pradesh. One part of the same street
would now belong to the Union Terri-
tory while the other part would
belong to the Andhra Pradesh State.
This part of Yanam which has got
only a population of about 7,000 would
now be merged with Pondicherry
which is about four hundred miles
away from it, and similarly also,
Mahe which is in Kerala and Karikal
which is in Madras are also sought to
be merged in Pondicherry. These
four patches are now going to be
merged as one Union Territory, and
it is going to be called the Pondicherry
Union Territory. This is not at all
administratively feasible sr economi-
cally proper, nor is it in the interests
of the people themselves.

You know, Sir, that in this country,
there was a big agitation that the
country should be organised on a
linguistic basis, and Government had
conceded that point. And yet, nearly
T7.000 people of Yanam are asked to
join in a Union Territory which is
about four hundred miles away from
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their homeland, which is ridiculous.
We know, Sir, that in the case of
Bombay, the people fought for their
linguistic region and they succeeded
in their effort.

So, we cannot understand any reason
why Government should now seek to
include these four former French
Establishmenis into one Union Terri-
tory. I believe the hon. Home Minis-
ter has said that if this point is con-
ceded in the case of these territories,
then he may have to concede the same
thing in regard to Goa and other areas.
I submit that that is no argument. If
this point is a correct one, then Gov-
ernment should accept it, because the
country has accepted this proposition
and the people also have accepted it
already. Also, there is some agitation
against this by those people who are
the importers in those parts, and who
were all these years against the free-
dom of these parts; if Government
take into consideration the agitation
of those people that is something
which no one can understand.

Also, very recently, the Leader of
Opposition in the Pondicherry Assem-
bly has submitted a memorandum to
the Prime Minister requesting that
the State of Pondicherry and the other
former French Establishments should
be joined to the adjacent States in
order to retain their linguistic herit-
age and in order that they may deve-
lop culturally, administratively etc. in
a democratic manner.

Therefore, I would request the
Home Minister to accept my amend-
ment. When Government accept this
amendment, they can give some
guarantees to the people of these areas
that they will uphold their French
culture; also, some guarantees can be
given in regard to the administrative
personnel there in regard to their
functions, their cadres etc. 1 cannot
understand the keeping of these parts
as a separate ynit in order to safe-
guard the culture that was previously
there. Therefore, I request Govern-
ment to consider this point, because
the country has already accepted the
principle that those people who are
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near to their homeland must be joined
to that area.

Shri Thirumala Rao (Kakinada):
May 1 say a few words about Yanam?
Yanam is a small village with a popu-
lation of 7,000 in Godavari district
situated at a distance of about 500
miles from Pondicherry. A police
action was started, there in Yanam
with the support of the people round
about, and practically the French
Government had to yield and surren-
der to the force of public opinion in
that small place four or five years
ago. They had appointed a separate
administrator all the way from
Pondicherry.

As my hon, friend opposite said,
there are certain streets in that small
village where one row of houses is
in the Indian Union and the others
in the former territory of the French.
Now it is being tacked on to Pondi-
cherry. The educational system is
also the same -as in the area round
about—the textbooks ete, that are
prevalent obtain round about the
whole area. For the sake of adminis-
trative and revenue considerations,
there are about 10,000 acres attached
to their village and all these have to
look to Pondicherry for administra-
tion. Therefore, if not today, at least
hence for the sake of administrative
convenience and integration and the
convenience of the people who have
to go a distance of 500 miles in con-
nection with education, law courts
and everything else, this matter has
to be reconsidered. If it is not possi-
ble to do this today, it should be done
at a later juncture.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): So far as Pondicherry and
all these small territories are con-
cerned, we have declared any number
of times that they will remain a sepa-
rate entity and there will be no
change in them so long as this is not
demanded and approved by the people
there themselves. Our treaty with
the French Government was based on
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this, and [ have no doubt that apart
from every other consigerat.on, we
have to keep our word to the French
Government. That is quite adequate
for me.

But I recognise that so far as
Yanam and Mahe are concerned, there
are considerations which would pre-
sumably, lead us to attach them to
their respective States. They are
small areas of a district. But at this
stage, when for the first time we are
getting these old French territories
formally and legally into the Union
of India, I think we should stick to
the old arrangement of the French.
After that, it may well be that Yanam
and Mahe are attached. Whether
Pondicherry will be attached or not,
is a different matter. That depends
on the goodwill of the people. So far
as I know, the people in Pondicherry,
that is, a majority of them, want to
keep it as a separate entity. But any-
how, at present we have to give effect
to the agreement arrived at with the
French Government.

Shri H. N. Muokerjee (Calcutta
Central): 1 want a clarification. The
Prime Minister seems to suggest that
when France was compelled by force
of circumstances to agree to the ces-
sion of these territories to India, there
were certain conditions or presup-
positions attached. I do not under-
stand why the Prime Minister refer-
red to the fact that certain under-
standings with the French Government
have to be respected. It was an
conditional cession and that is why
after having waited for so long, the
country is waiting for the fulfilment
of that cession. Now we are told
that we have some understandings
with the French Government which
have to be respected. This is abso-
lutely out of keeping with the entire
spirit of what we are doing.

Shri Jawaharlal Nehru: I do not
understand what the hon. Member
means. We have given specific, clear
and repeated understandings to the
Pondicherry people, to the French
Government and to the whole of India
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[Shri Jawaharla] Nehru)
that Pondicherry would be kept sepa-
rate till such time as the people of
Pondicherry desired a change. It was
an understanding given to everybody.
I do not think this is laid down in
writing with the French Government,
but it was a very clear understanding
given to them and to the people of
Pondicherry. I am quite certain that
the great majority of the people of
Pondicherry want to remain separate.

Shrimati Renu Chakravartty: Then
how do Government propose to pro-
ceed? Does it mean that we are going
to have a plebiscite on this whole
question?

Shri Jawaharlal Nehru: Surely
there are many ways of finding that
out later. At the present moment, I
am giving my opinion that the great
majority do not want to join Madras
but want to remain as a separate
entity. But regardless of what I may
feel in the matter, at this first stage
of its incorporation into the Indian
Union, I think it is essential to keep
it a separate entity. We have said
so to everybody concerned, including
the French.

Shrimati Renu Chakravartty: What
will happen to the villages of Mahe
and Yanam?

Mr, Speaker: He has explained that.

Shri Jawaharlal Nehru: In regard
to the villages of Mahe and Yanam,
there is good argument. But at the
present moment, I should like to treat
them as a whole, attached to Pondi-
cherry. Later on, it may be feasible
to separate them and to let them go
to their respective States.

Shri Tyagi: Even at this stage, when
we are amending the Constitution and
when these villages also become part
of that Constitution, could we not
make a provision? I am glad that
the Prime Minister agrees that this
word may not be kept for all time to
come. When practical politics require
it, something should be done in the
case of these villages. Could we not
at this stage make a provision whereby
it may not be necessary to amend the
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Constitution for this purpose later on?
Could we not have a provision so that
we may have the liberty of taking
whatever step we want with regard
to these small territories? If that is
done, we shall not have to resort to
another amendment of the Constitu-
tion for this purpose.

Shri Lal Bahadur Shastri: It would
not be necessary. {f any part of these
Union Territories 1s merged with any
other area, it should not require an
amendment of the Constitution.
Parliament can do it by ordinary
legislation.

Shri Tyagi: Then that takes care of
it.

Shri Yallamanda Reddy: There is
one amendment to be made in amend-
ment No. 4 because of an error. The
words ‘Karikal and” in (b) should not
be there and the words ‘and Karikal”
should be inserted at the end of (c).

Mr. Speaker: That is all right
Should I put amendment No. 4, as
modified, to the vote of the House?

Shri Nambiar: Yes.
Mr. Speaker: The question is:
Page 1,—

for clause 3, substitute—

‘3. Amendment of the First
Schedule—In the First Sche-
dule to the Constitution, under
the heading “1. THE STATES"” —

(a) in entry 1, the following
shall be added at the end, name-
ly:—

“and the territory which im-
mediately before the sixteenth
day of August, 1962 was com-
prised in the French Establish-
ments in India known as
Yanam";

(b) in entry 5, the following
ilhau be added at the end, name-
yi—

“and the territories which
immediately before the six-
teenth day of August, 1962 were
comprised in the French Estab-
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lishments in Indian known as teenth day of August, 1962 was

Mahe”; and

(c) in entry 7, the following Pondi flie
ondicherry, and Karikal”
sh_al] be added at the end, name- (No. 4 as modified).
“and the territory which ‘f 'd
immediately before the six- The—metion—wus—udopled. ]
Alwr
AYES
Division No. 14] [16.16 hrs.
Badrudduja, Shri Kamath, Shri Hari Vishou Pottekkatt, Shri
Banerjee, Shri 5.M, Kapur Siagh, Shri Ram Singh, Shri
Bhattacharyya, Shri Dinen Karjee, Shri Reddy, Shri Eswara
Biren Dutta, Shri Kunhan, Shri P, Reddy, Shri Yallamanda
Chakravartty, Shrimati Renu Lahri Singh, Shri Shastri, Shri Prakash Vir
Daji, Shri Mandal, Shri B.N. Singh, Shri Y.D.
Dasaratha Deb, Shri Marandi, Shri Soy, Shri H.C.
Elias, Shri Mdhammad Moukerijee, Shri H.N. Swamy, Shri M.N.
Gokaran Prasad, Shri Murmu, Shri Sarkar Umanath, Shri
Gupta, Shri Indrajit Mair, Shri Vasudevan Venkaish, Shri Kolla
Imbichibava, Shri Wambiar, Shri Vimla Devi, Shrimati
NOES
Abdul Wahid, Shri Chattar Singh, Shri Ghosh, Shri Atulya
Akkamma Devi, Shrimati Chaturvedi, Shri 5.N. Goni, Shri Abdul Ghani
Alagesan, Shri Chaudhuri, Shri D.S. Govind Das, Dr,
Alva, Shri A.S, Chaudhuri, Shrimati Kamala Guha, Shri A.C.
Alva, Shri Joachim Chavan, Shri D.R. Gupta, Shri Badshah
Aney, Dr. M.S. Chettiar, Shri Ramanathan Gupta, Shri Kashi Ram =
Anjanappa, Shri Chuni Lal, Shri Gupta,Shri Ram Ratan
Anthony, Shri Frank Colaco, Dr. Gupta, Shri Shiv Charan
Arunachalam, Shri Dafle, Shri Hajarnavis, Shri
Azad, Shri Bhagwat Jha Daljit Singh, Shri Hansda, Shri Subodh
Bakliwal, Shri Das, Dr. M.M. Hanumanthaiys, Shri
Balakrishnan, Shri Das, Shri B.K. Haq, Shri M.M.
Balmiki, Shri Das, Shri N.T. Harvani, Shri Ansar
Barkataki, Shrimati Renuka Das, Shri S.B. Hazariks, Shri J.N.
Barupal, Shri P.L. Dasappa, Shri Heda, Shri
Basappa, Shri Dass, Shri C. Hem Raj, Shri
Basumatari, Shri Datar, Shri Igbal Singh , Shri
Baswant, Shri Deo Bhanj, Shri P.C. Jadhav, Shri M.L.
Besra, Shri Desai, Shri Morarji Jadhav, Shri Tulshidas
Bhagat, Shri B.R. Deshmukh, Shri Shiveii Rao §. Jagiivan Ram, Shri
Bhakt Darshan, Shri Deshpande, Shri Jain, Shri A_P.
Bhanja Deo, Shri L.N. Dey, Shri 5.K. Jamunadevi, Shrimati
‘Bhanu Prakash Singh, Shri Dhebar, Shri UN. Jedhe, Shri
Bhargava, Shri M.B. Dhuleshwar Meena, Shri Joshi, Shri A.C.
Bhatkar, Shri Dinesh Singh, Shri Joshi, Shrimati Subhadra
Birendra Bahadur Singh, Shri Dixit, Shri G.N. Jyotishi, Shri 1P,
Bist, Shri I.B.S. Dube, Shri Mulchand Kabir, Shri Humayun
Brahm Prakash, Shri Dubey, Shri R.G. Kamble, Shri
Braieshwar Prasad, Shri Dwivedi, Shri M.L. Kanungo, Shri
Brij Basi Lal, Shri Gahmari. Shri Kappen, Shri
Brij Raj Singh Kotah, Shri Gaitonde, Dr. Kedaria, Shri C.M.
Chakraverti, Shri P.R. Gairaj Singh Rao, Shri Khadilkar, Shri
Chanda, Shrimati Jvotens Gandhi, Shri V.B, ¥han, Shri Osman Ali
Chandak, Shri Ganga Devi,Shrimati Khan, Shri Shahnawaz

Chandrasekhar, Shrimati

comprised in the French Estab-
lishments in India known as

Guauri Shanker, Shri Khanna, Shri Mehr Chand
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Khanna, Shri P.K.

Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
Koya, Shri

Kirpa Shankar, Shri
Krishna, Shri M.R.
Krishnamachari, Shri T.T.
Kureel, Shri B.N.

Lakhan Das, Shri

Lak " Chri
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati

. Lonikar, Shri
Mahtab, Shri
Mahishi, Shrimati Sarofini
Maimoona Sultan, Shrimati
Malaichami, Shri
Malaviya, Shri K.D.
Malhotra, Shri Inder J.
Malliah, Shri U.S.
Manaen, Shri
Mandal, Dr.
Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
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Mr.. Speaker: The Tesult of the

division is:

' Ayes: 33; Noes:* 286.
The motion was negatived.

Mr. Speaker: Does

press his amendment?
Shri Nambiar: No, Sir.
Mr. Speaker: Has the hon. Member

Division No. 15]
Abdul Wahid, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, Shri A.S.

Alva, Shri Joachim

Ancy, Dr. M.S.
Anjanappa. Shri

Anthony, Shri Frank
Arunachalam, Shri

Azad. Shri Bhagwat Jha
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Chhattar Singh, Shri
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the leave of the House to withdraw

his amendment?

Mr. Nambiar

The amendment No. 21 was, by leave,

withdrawn. . .

Mr. Speaker: 1 now put clause 3,

The question is:
“That clause 3 stand part of the

AYES

Das, Dr. M.M.
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Bill.”
The Lok Sabha divided:

16.22 hours.
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*Noes: One name

could mnot be recorded.
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(Fourteenth Amend-

ment) Bill
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Soundaram Ramachandran,
Shrimati

Soy, Shri H.C.
Srinivasam, Dr. P.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri M.P.
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‘Tyagi, Shri

Uikey, Shri

Ulaka, Shri

Upadhyaya, Shri Shiva Duntt
Utiya, Shri

Vaighya, Shri M.B.
Valvi, Shri

Varma, Shri M.L.
Varma, Shri Ravindra
Veerappa, Shri
Venkatasubbaiah, Shri P.
Verma, Shri K. K.
Vidyalankar, Shri A.N.
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Mr. Speaker: The result of the divi- ° of the total membership of the House
sion is: and by a majority of not less than
Ayes: 297; Noes: 2. two-thirds of the Members present
The Ayes have it. The Ayes have and voting.
it. The motion was adopted.

‘The motion is carried by a majority Clause 3 was added to the Bill.
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Clause 4. (Insertion of new article

230A)

Mr. Speaker: We now take up clause
4. Who are the Members who want
to move amendments to clause 47

Shri Hari Vishnu Kamath: Sir, I
beg to move:

(i) Page 1, line 21,—

Omit ‘“nominated or” (12).
(ii) Page 2,—

Omit lines 4 to 8 (18).

{iii) Page 2, lines 6 to 8,—
omit  “notwithstanding that it
contains any  provision which
amends or has the effect of
amending this Constitution” (19)
Shri Nambiar: 1 beg to move:
(i) Page 1, line 20,—
after “Pondicherry” insert—
“ang Delhi” (22).
(ii) Page 1, line 21,—
omit “nominated or” (23).
(iii) Page 1, lines 21 and 22,—
omit “or partly nominated and
partly elected” (24).
Shri Indrajit Gupta (Calcutta
Bouth West): 1 beg to move:
Page 1, line 19,—
after “Union  territories of”
insert—
“Delhi”,—  (5)
Shri Yallamanda Reddy: I beg to
move:

Pages 1 and 2,—
for lines 21 to 23 and 1 to 3
respectively, substitute—.

“(a) a body elected to func-
tion as a Legislature for the
Union territory and a Council
of Ministers elected, both with
such constitution, powers and
functions, in each case, as may
be specified in the law.” (8).

Shri Dasaratha Deb: I beg to mave:
(i) Page 1, line 23,—
for “or" substitute “and” (14).
1746 (Ai) LS.D.—8.
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(ii) Page 2, line 2,—
for “or both” substitute “and”
(1n.

Shri Biren Dutta (Tripura West): I
beg to move:

(i) Page 1, lines 21 ang 22—

omit “whether nominated or
elected or partly nominated and
partly” (10).

(ii) Page 1, line 23,—
omit “or” (13).

(iii) Page 2 line 1,—

before “a Council of Ministers"”
ingert “and” (15).
(iv) Page 2, line 2,—

omit “or” (16).

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir, before 1 proceed with
the amendments, may I make a brief
observation with regard to the punc-
tuational changes 1 would like to sug-
gest with regard to the Union ter-
ritory of Goa, Daman and Diu? As
it stands, the Union territories men-
tioned in this clause read as follows:

“Himachal Pradesh, Manipur,
Tripura, Goa, Daman and Diu, and
Pondicherry.”

Goa, Daman and Diu is one entity,
one Union territory, but it reads as if
Goa is one unit and Daman and Diu
constitute another Union territory.
Then comes Pondicherry. I would
appeal to the Prime Minister and the
Home Minister, who have a very keen
eye for these matters, that when it
comes to the final stage of drafting,
this may be borne in mind. It may
be hyvphenated, Goa-Daman-Diw
Otherwise, it is likely to lead to some
trouble in courts of law later on.
I hope this will be borne in mind
when it is finally recast.

I come to my amendments now. I
am glad that the Home Minister has
seen his way to accept my amend-
ment No. 12, He has already announc-
ed that in the course of his spesech. So,
I would not like to dwell on  that
amendment.
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[Shri Hari Vishnu Kamath]

I proceed to the last two amend-
ments which are based on constitu-
tional ground. I have suggested two
alternatives with regard to sub-clause
(2) of clause 4. The first amendment
I have suggested is amendment No. 18
whereby I seek to delete the entire
sub-clause (2). If that is not accept-
able to the House, I would suggest
that amendment No. 19, which seeks
to delete part of that sub-clause, may
be accepted.

I now briefly state my reasons for
these two amendments. In this con-
text, I will invite the attention of the
House to articles 3, 4, 368 and 239
and 242 of the Constitution. There is
no arlicle, except article 4, as far as
my memory and knowledge go, in
the Constitution which enables or
empowers Parliament to arrogate to
itself the right envisaged in this sub-
clause. Sir, you took an active part
in the Constituent Assembly debates
and you are well aware of what hap-
pened in the Constituent Assembly.
Article 368 lists certain articles which
will need a special ratification by the
State Legislatures besides two-thirds
majority in Parliament. Nome of the
articles in Part VIII relating to Union
Territories—articles 239 to 242—has
been listed in article 368 as  being
exempted from the provisions of that
article, so that it may be passed by
some other method or procedure.
Article 4 is the only article in the
Constitution, to my mind, which has
a provision to this effect.

May I invite your attention to sub-
clause (2) of article 4?7 Article 4 deals
with laws made under articles 2 and
3 to provide for the amendment of
the first and fourth schedules of the
Constitution, supplementary provi-
sions, ete. That sub-clause is explicit.
It reads as follows:

“(2) No such law as aforesaid
shall be deemed to be an amend-
ment of this Constitution for the
purposes of article 368"

Look at the language of sub-clause (2)
of clause 4 of this Bill. It jars on my
ear; it goes against the grain, It reads
as follows:
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“(2) Any such law as is refer-
red to in clause (1) shall not be
deemed to be an amendment of
the Constitution for the purposes
of article 368. .."

So far so good, though I want even
that to be deleted; but the tail-piece
is certainly something which is, I will
not say obnoxious, but certainly
objectionable. It says:

“....ootwithstanding  that it
contains any provision which
amends or has the effect of
amending this Constitution.”

In the same clause, there is an amend-
ment, but you do not want to con-
sider that as an amendment. The
Constitution-makers, the founding
fathers of our great country, had a
similar contingency in mind, but how
did they face that contingency? They
did not add an objectionable proviso
saying “notwithstanding. .. etc.”
They only said,

“No such law as aforesaid shall
be deemed to be an amendment
of this Constitution for the pur-
poses of article 368.”

I would, therefore, in the first place
ask for deletion of the entire sub-
clause, so that any law which comes
before this House for provision of
legislatures or Council of Ministers
etc. for Union Territories shall be
deemed to be an amendment of the
Constitution, because articles 239 to
242 pertaining to Union Territories do
not contain any such provision. There-
fore, any such Bill which embodies
any such thing must be deemed to
be an amendment of the Constitution.
If that is not acceptable, at least the
offending tail-piece must be delected
from that sub-clause.

With these words, I move both the
amendments and commend them to
the acceptance of the House.

Shri Nambiar: Sir, in my amend-
ment No. 22, T have sought to add
Delhi after Pondicherry in line 20.
Under article 239A, Parliament may
by law create a body for any of the
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Union Territories of Himachal Pra-
desh, Manipur, Tripura, Goa, Daman
and Diu and Pondicherry. That is
what the clause says. It has delibe-
rately excluded Delhi. Why should
Delhi alone suffer? When popular
representatives will be taking charge
of the administration of all  these
territories, that must be extended to
Delhi as well.

We are thankful to the Government
for at least coming forward with this
proposal for having elected bodies for
these territories. But there is no
justification to exclude Dethi.  Hon.
Members have already expressed their
opinion that Delhi being the city where
the Central Government is seated, its
administration must be -ontralled by
persons elected by the people direct-
ly. I need not argue more on that
point. Even the Congress is divided
on that issue. I hope good counsel
will prevail upon the Congress leader.
ships to agree to this straight away.
They can correct the misunderstand-
ing which has been already created,
by accepting this amendment. I re-
quest the Prime Minister and the
Home Minister to accept my amend-
ment and include Delhi also.

My amendments Nos. 23 and 24 can
be taken together, because they deal
with the question of election or nomi-
nation. If I have understood the
Home Minister correctly, he said he
is prepared to accept the deletion of
fu!! nomination, but he wants “partly
nominated and partly elected” to con-
tinue. Why? We can allow the whole
thing to be elected. It should not be
nominated partly and elected partly.
That distinction should not be there.
There must be only election and on
the basis of election, the representa-
tives must be allowed to administer
these territories. The Centre must
give all possible assistance and help
to these small units to function pro-
perly, so that they may form a very
good part of our country, which will
march forward along with the rest.

Shri Blren Datta: Sir, I am speak-
Ing on my amendment No. 10. T
would also submit that this nomina-

BHADRA 13, 1884 (SAKA) Fourteenth Amend- $936

ment) Bill

tion must not be there. While intro-
ducing the Bill, the Home M.master
stated clearly that he proposes to in-
troduce legislatures of the type
which Part C Statcs had before. We
have experience of legislative assemb-
lies of Part C States. They did not
have the same powers as legislatures
of Part A or Part B States. Still, we
agreed to that. But what is the
necessity of nominating members to
these legislative hodies?

These are small legislative bodies.
We have experience of how this
nomination  business works. While
the Territorial Council Bill was intro-
duced, we were assured that nomina-
tion will take place, but only in the
case of backward people who are not
represented on the body, this nomi-
nation will take place. But in Tripura,
there was election and there were
15 members. The majority section
was well represented through  the
election itself, but still a representa-
tive of that forward community was
nominated without any consideration
to all these assurances.

Shri Nambiar: That is to tilt the
balance.

Shri Birem Datta: In this way, the
tilting was done and the power was
taken away by the ruling party. So,
nomination should not be there. All
my amendments intend to do away
with this nomination.

Shri Dasaratha Deb: Sir, I want to
refer to my two amendments wl:ch
I have moved. By my cmendment
No. 14 I want that there should also
be a council of ministers in these
States. It may be that after the for=
mation of these legislatures, some leg-
islatures may be left without a ccun-
cil of ministers. If thiz clause is al-
lowed to remain as it is, there is a
sufficient ground to suspect that the
Government may have in mind to
make a legislative assembly without a
counci] of ministers. My amendment
seeks to.say that it should be made
obligatory and every legislature should
have a council of ministers in some
Union Territories.
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My second amendment is amendment
No. 17. By this amendment I want
that the words “or both" after the
words “Council of Ministers” should
be deleted, because every council of
ministers must have the power to
function as is specified in the Law
itself. That is why, Sir, I mnove these

amendments and 1 hope the Home
Minister will accept these amend-

ments.

Shri Indrajit Gupta: Mr. Speaker.
Sir, 1 have moved my amendment No.
5 which says:

Page 1, 19—
after “Union territories of" in-
sert—

“Delhi,”.

Mr. Speaker: There was une other
amendment like that and it has been
argued.

Shri Indrajit Gupta: There was a
similar amendment, but I would like
to say a few words. The hon. Home
Minister, as far ag I understood him,
brought forward only one positive ar-
gument in favour of excluding Delhi
from these territories which are to be
given some form of democratic rule.
He said that the principle of central
control over the federa] capital has
been wel]l established, ascording to
him, znd he cited the example of
Washington in the United States. I do
not wish to makek any comparienms
with the United States, because 1n
many respect, as everybody knows, the
Constitution of the United States differs
from our Constitution. But the whole
impression sought to ke given by the
Home Minister was that if some form
of popular rule is establishod in
Delhi there will be some sort of Diffi-
culty or there may arize some difficulty
in controlling or keeping conirol over
the federal capital. I am not able to
appreciate this argument very much,
because if we can keep -ontrol over a
State which is situated 800 miles or a
thousand miles away from Delhi which
has its own State legislature and res-
ponsible ministry, I do not under-
stand why it would not be possible to
keep control over a territory which
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is situated, as it were, within a few
miles or even under the nose of the
Home Minister himself, Therefore,
this argument does not seem i{o be
very convinecing.

Then, my hon. friend Shri Frank
Anthony made some remarks on this
question which I do not think need be
taken very seriously. If one is to ac-
cept this argument against giving
popular rule to Delhi and carry it to
its logical conclusion, then we should
do away, as he himself said, with all
States assemblies, we should do away
with the principle of linguistic pro-
vinces and ultimately do away with the
elected legislatures. This iy what he
said. Of course, he is a life member
of that “Nominated Members’ Club”,
and I am not surprised at this argu-
ment coming from him since ko  has
never had to face an electorate in his
life. He advised the Home Minister
not to succumb to Communist black-
mail, I am very grateful to Shri
Anthony. I would like him to make a
tour of the country trying to convince
the people that it is the Communists
who are responsible for clected legis-
latures and linguistic provinces. That
could not do us any harm; I can as-
sure him.

Ag far ag Delhi is concerned, the
hon. Home Minister said that all these
examples of corruption and other
things that are being cited are not
tied up necessarily with the form of
administration. But I would like to
point out that it is commonly accept-
ed that administration in Delhi is
deteriorating day by day in all its
aspects. I do not suggest that neces-
sarily it would improve immediately,
over-night, if they had an elected
legislature. But the fact remains that
when it is a question 5f choice bet-
ween a bureaucratic administration
which is not answerable {o any-
body and which is irresponsible in
that sense, and a responsible elected
legislature which is answerable to the
people, surely the choice is guite clear,
and this House should, in the interests
of democracy, choose to have an elect-
ed legislature every time.
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1 do not think that justice can be
done to the many problems of Delhi
in the present set-up at all. If the
Tome Minister had been geod enough
to tell us, from an examination of the
records, how many times in practice
we in this House are able to discuss
the problems of Delhi, it might have
shed a little more light on this ques-
tion. I do not think we are able to do
any justice to their problems. We
discuss their problems once or twice a
year. Therefore, I think the confidence
of the people of Delhi requires that
this set-up should be changed. I am,
therefore, pressing my cmendment
saying that this should be extended to
Delhi too.

Mr. Speaker: The hon. Prime Min-
ister.

Shri Tyagi: Sir, if I were given a
chance to say a few words, the hon.
Prime Minister could have answered
my point also,

Mr. Speaker: This is not the final
reply.

Shri Tyagi: Then I chall appeal to
the Prime Minister to speak again to
answer my point.

Mr. Speaker. All right; he may have
a few minutes.

Shri Tyagi: Sir, I will not take much
of your time. I am not opposed to the
clause. But after listening to  Shri
Kamath, my old colleague, I feel that
sub-clause (2) of clause 4 really does
not sound well. Since it is going to
be a part of the Constitution, it is the
concern of everyone, including you,
Sir, because it will be said that in the
presence of so many Members these
words went into the Constitution

Mr. Speaker: But I find the same
words in the original Constitution.

An Hon. Member: Article 240.

Mr. Speaker: The same words are
there that Shri Tyagi and myseif were
responsible for framing.
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Shri Tyagi: But it is said here:

“....for the purposes of article
368 notwithstanding that it con=-
tainsg any provision which amends
or has the effect of amending this
Constitution.”

This means that an Act of Parliament
might freely amend the Constitution,
notwithstanding that it contains any
clause which goes against it. I think
this could be better worded. Actually

speaking, the language, sometimes
when it goes like that, when it goes
viclently against the Constitution,

violates the sense of reverence which
the makers of the Constitution wanted
to be there. The sacrosanctity of the
Constitution must not be spoiled. I
think perhaps the hon. Minister can
consult his legal advisers.

Mr. Speaker: I am sending tuv him a
copy of the original Constitution. After
seeing that if he has any objection I
am prepared to hear him. He may
look into the constitution first.

Shri Tyagi: Here it ig said:

“In cases of regulation for peace,
progress and good government of
the Union Territory the President
shall not make any regulation
from the date appointed.”

The meaning is quite clear. It was bet-
ter if indirectly we were to say that
after a legislature hag been agreed
upon by law such and such a clause
shall not apply, instead of bringing in
the President and saying tnat the
President shall not do this er do that
What I suggest is, in these matters, a
slight change of language would serve
the purpose.

Shri Jawaharlal Nehru: Sir, if I
may repeat what vou were good
enough to say to Shri Tyagi, this sub-
clause (2) of clause 4 is an exact re-
production of what is there in the
Constitution.

Shri Hari Vishau Eamath: What
was there; not “is there”. The entire
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thing has been repealed, Part ‘C’
States.

Shri Jawaharlal Nehru: Yes. But
Sir, I wish to say just a few words
about the question of Delhi. Delhis is
obviously, both because it is a capital
and it is a great city of India, a very
important part of India. It is aksurd
for anyone to think that Delhi is ex-
cludeq because the people of Delhi
are not advanced enough. That is ridi-
culons. We are all people of Delhi, all
who are sitting here. The real diffi-
culty is not as to what should be done
to Delhi. That has to be carefully con-
sidered. But it cannot be easily put
in here in this Bill, because the pro-
b. .13 that face Delhi are different
from the problems that face all the
other Union Territories. Therefore, 1
n:ay mention some of the problems. 1
do not know how the hon. Member
opposite said that the Home Minister
said something or the other. Any-
how, 1 do not understand the state-
ment that it may go out of control of
~omebody. Where will it go, I do
not know. There is no meaning in it.

First of all, Delhi has got a cor-
poration and whatever other amend-
ments we may put to the Constitution
in regard to Delhi must fit in with the
Constitution. It may be, the Cen-
stitution has to be ~hanged too more
powerg or less powers, whatever it
may be. We cannot deal with it, apart
from that. It becomes twp overlapping
things.

Secondly, Delhi being t{he capital
wi‘h such a large number nf foreign
Legations, Embassies, ete. it has tc be
cunsidered in that context. None of
these is the final reaszon, but all these
matters have to be considered. None
of these questiong ariseg in regard to
the other Union Territories. There-
fore, merely to push in Delhi there has
no meaning. It confuses the issue

T can concede all the arguments
which the hon. Members have advanc-
ed independently of Delhi, but not for
Delhi ag part of this. We have to con-
sider Delhi separately. Frankly, if I

,grain of democracy.

SEPTEMBER 4, 1962 (Fourteenth Amend- 5942

ment) Bill
may say so, 1 have not been satisfied
with the present arrangement in Delhi.

+ There are many things which are not

satisfactory and I think it r~quires a
changs, maybe a radical change. Some
of the things which hon. Members op-
posite have suggested have to be
considered scparately; hut they can-
not be pushed in here. We cannot put
Delhi in the same laevel as the other
Union Territories. Therefore, I  sub-
mit that this amendment chould not be
pressed. Whatever may be said about
Delhi, that may be considereg se-
parately.

Shri Hari Vishnu Kamath: Sir, on a
point of clarification.

Shri S. M. Banerjee (Kanpur): The
hon. Prime Minster has stated that he
has something in his mind about the
future of Delhi. I want to know
what he contemplates,

Mr. Speaker: That is to sav. he
should disclose it just now?

Shri S. M. Banerjee: Yes.

Mr. Speaker: Perhaps, he is not pre-
pared to do it just at the moment.

Shri 8. M. Banerjee: He is going to
reply.

Mr. Speaker: Why should he un-
ncessarily press for it? Shri Yalla-
manda Reddy.

Shri Yallamanda Reddy: My amend-
ment seeks to substitute the fcllowing
words:

“fa) a body elected to function
as a Legislature for the Union
territory and a Council of Minis-
ters elected, both with such con=-
stitution, powers and functions, in
each case, as may he specified in
the law.”

If there is a provision to nominate
partly then the very purpose of having
an elected Legislature is defeated.
Even if the provision is to nominate
only one person, it goes against  the
We have had
enough experience of this nomination
business. In Kerala, just after the
1957 elections, the Governor nominated
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& member {o tilt the balance of power
in a particular way. Fortunately, the
Communist Party came to power at
that time. Otherwise, the Government
would certainly have misused this
power of nomination to continue a
particular party in power. Iu the caze
of Andhra Pradesh. for =xample, out
of the 20 districts, 19 districts have got
Cengress in power and only one  dis-
trict has a Communist 1aajority. In
that case, Government nominated
people belonging to a particular party
to the State Council and they got the
majority. So, what I submit is that
even if we allow the nomination of one
person. it will defeat the very purpose
or object of an elected body  There-
fore, ] oppose the nomination of mem-
bers. All the legislatures must be elect-
ed: so also the Ministers, as may be
specified in the law. So, 1 cppase this
move to have nnmination. However, if
we want to give any representation to
the minorities, a method muay be evol-
ved whereby they may be brought into
the legislature, but not by way of
nomination giving nower ta the Gov-
ernment, which they can misuse in
tilting the balance in case the party
position in a legislature of the ruling
party is one equal to that of the op-
position. I oppose this provision re-
lating to nomination.

Shri Shiv Charan Gupta (Delhi
Sadar): The hon. Prime Minister,
whenever he deals with us, is alwavs
kind ang considerate to us, and in spite
of his multifarious activities. he al-
ways thinks of the neople of Delhi.
At the same time, 1 am grateful to
the hon. Home Minister 3lso. When-
ever any question relating to  Delhi
arises, he always gives his guidance
and time for that purpose. At this
juncture, T agree that these two
amendments may not be very relevant,
but I wish to submit two points for
the kind consideration of the hon.
Minister.

Mr. Speaker: The hon. Member is
not audible. He may come to the

front.
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Shri Nambiar: Declhi is coming for-
ward.

¢! Shiv Charan Gupta: Delhi does
not suffer only from Lacu of co-ordin=-
ation, Delhi suﬁers u.'om mnultiplicity
of authoritis as well. As you would
observe, besides the Delhi Municipal
Corporation, there is the New Délki
Municipal Committee and the Deihi
Development Authority; besides the
Delhi Administration, there is tne
Government of India; and the Govern-
ment of India does not under one Min-
isf.ry'deai with the problems of Delhi.
The problems of Delhi are dealt with
by the Home Ministry, Health Ministry,
Commerce and Industry Ministry. Edu-
cation Ministry, Finance Ministry the
Works, Housing and Supply Ministry
ete. The Chief Commissioner of Delhi
has nothing to do, as far as the affairs
of the Corporation are concerned. If
there is any dispute on matters rciat-
ing to the Corporation, all such mat-
ters are referred to the ilom= Ministry.
In this way, I want to show 12 malady
from which Delhi is sufferinz. After
the Master Plan, which has been ap-
proved some time back by the Govern-
ment of India, vou will gbserve, 1the
multiplicity of authorities is furiher
increased, because there are two areas
which are directly connected with the
problems of Delhi—one ig the area cov=-
ered by the Union Territory of Delhi
and the other is the metropolitan area.
In the Union Territory it is proposed to
set up a Delhi Planning and Develop-
ment Council. Besides, that, there will
be two more authoritias for the metro-
politian area, which is only 228 sq.
miles. In addition to the area ¢f the
Union Territory of De'hi. It has a
population of about 1.10.000 covering
the ring towns. In that area, it is pro-
posed that there should be a Metro-
politan Planning Council. In addition
to that, there should be a high-power-
ed committee under the chairmanship
of the hon. Home Minister, with the
Chief Ministers of Punjab and TUttar
Pradesh, Union Ministers of  Health
and Works, Housing and Supply and
other high dignitaries to control or
consider the problem of an area of
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228 sq miles. I would submit to the
hon. Home Minister that while this
question is considered, he may kindly
consider this question also. As it is,
the problems of Delhi are mounting
and, if we do not do something in this
direction, I have no doubt that the
probiems would further increase. You
would be surprised to know that every
fifth man in Delhi is a Jhompdi-
jhuggi walla. The problems of Delhi,
you will appreciate....

Mr. Speaker: These are noi closely
connected with this Bill.

Shri Shiv Charan Gupta: The pther
point which I wanted to submit, with
your permission, was this, that the
other malady from which Delhi is
suffering is that there is no effective
control on execution of policics and de-
cisions by the popular representatives,
whether it is a matter of the Cor-
poration or of the Delhi Administr-
ation. 1 may be excussed for saying
that in spte of the fact that the Home
Ministry takes full responsibility for
the Delhi Administration, as far as the
performance is concerned, whether it
is the implementation of the Second
Plan, development nf land, or the ques-
tion of housing or education all pro-
blems which are increasing in Delhi
there is no effective control with the
result that performance in Delhi is far
behind the provisions which are made
by the Government. At present, we
are suffering from financial difficulties.
At the same time, whatever provisions
are made by Parliament, those pro-
visions are not fully utilized.

S0, T submit that the hon. Home Min-
ister may kindly take these two points
also into consideration while framing
proposale for the future of Delhi.

17 hrs,

Shri Hari Vishnu EKamath: On a
point of clarification, Sir. T earnestly
request you to shed the light of your
wisdom on this aspect of the matter
with reference to clause 4 which is
unde; discussion. You had pointed
oul g tttle while ago that this langu-
age that we find in sub-clause (2)
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was a part of some article in Part
VIII about Part C States which has.
since been repealed. So, it does not
exist in the present Constitution. I
however do not want to emphasise

that part.

Mr, Speaker: [ only wanted to say
that it is only the restoration of the
same phraseology.

Shri Hari Vishnu EKamath: May I
bring to the notice of the House and
the hon. Home Minister particu-
larly—and he will bear me out—that
in the same Part the language which
we find today in sub-clause (1) (a),
namely:—

“A body, whether nominated or
elected or partly nominated”.

was lifted bodily from that article
which has been repealed and incor-
porated in this sub-clause. That is
agreed, With regard to that you ac-
cept my amendment, deleting that
word which did form part of amn
article in the old Constitution in that
Part. Today we are not bound by
what was jn the Constitution, not
bound to accept the same language
and the same wording. There is no
obligation opn the Parliament. It
Parliament deems it wise and proper
enough, we can change the clause
which existed in the former Consti-
tution.

Mr. Sneaker: I agree. I receive the
light sheg now. That is all right.
The hon. Home Minister.

Shrl Hari Vishnu Eamath: [ am
glad, You shed more light.

Shri Lal Bahadur Shastri: Sir, as
regards Delhi, I have nothing to say.
My hon. friend from Delhi has point-
ed out certain matters which should
be taken intp consideration while we
think of giving additional powers or
delegating authority to Delhi for the
administration of the city. We will
bear those things in mind.

As regards the ‘partly nominated
and partly elected’, T have agreed to
Shri Kamath’s amendment. 1 do not
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propose to accept the amendment
moved by the hon, Member of the
Communist Party. This House itself
is partly elected and partly nominat-
ed. Anyhow, I do not want to go
into that matter.

As regards the amendment of Shri
Kamath, he said that there is no such
other provision in the Constitution
except for this.

Shri Hari Vishnu Kamath: Repeal-
ed since.

Shri Lal Bahadur Shastri: May I
point out that he will find in article
169 of the Constitution that clause
(3) says:—

“No such law as aforesaid shall
be deemed to be an amendment
of this Constitution for the pur-
poses of article 368."

So, it is exactly the same thing. That
also is there,

If he will also see the Sixth Sche-
dule, again he will find in the Sixth
Schedule, paragraph 21(2): says:—

“No such law as is mentioned
in sub-paragraph (1) of this
paragraph shall he deemed to be
an amerdmen. of this Constitu-
tion for the purposes of article
368",

Shri Hari Vishno Kamath: I am
sorry, the hon, Home Minister has
not followed me correctly. I have no
great objection tp that part. The
offending part is in the tailpiece, that
is, ‘notwithstanding’ etc.

Shri Lal Bahadur Shastri: He is
forgetting that he has moved two
amendments. In one he has suggest-
ed that the whole thing should be
omitted, In that connection, the
hon. Member pointed out that there
is no such other provision in the
Constitution anywhere else. T merely
wanted tp point out that there are
:!wo such provisions in the Constitu-

on,
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Shri Hari Vishnu Kamath: It is not
an argument,

Shri Lal Bahadur Shastri: About
his other suggestion. [ have bodily
taken from the old Constitution, of
course I have done that and I &am
glad to know that Shri Kamath and
Shri Tyagi both were the framers of
that Constitution. So, I have done
nothing new. 1 do not think I have
made any mistake. 1 have just tried
to copy them. Anyhow, I might ex-
plain this particular provision, The
laws made by Parliament have to
conform to the provisions of the
Constitution otherwise they will be
struck down by the courts, It is,
however, realised that in creatin®
legislatures in the territories it migl
become necessary to make some de
parture from the Constitutional pro-
visions. Hence, article 239 may con-
fer powers on the Parliament to make
laws which may have the effect cf
amending the Constitution. For in-
stance, under article 246(4), Parlia-
ment has exclusive legislative autho-
rity in respect of State List also so
far as the TUnion Territories are
concerned, It is intended that the
legislatures of the States should be
empowered to legislate in regard to
matters enumerated in the State and
Concurreat Lists, however, to the
overriding legislative authority of
Parliament. This would in effect
entail an amendment of article
246(4).

Similarly, under article 266 all re-
venues received by the Government
of India have to be credited to the
Consolidated Fund of India. The re-
venues received in the Union Terri-
tories are revenues of the Govern-
ment of India. However, it is intend-
ed that there may be a separate
Consolidated Fung for each Union
Territory which may have a legisla-
ture and that the revenues relatable
to matters in the State and Concur-
rent Lists may be directly credited
to this Consolidated Fund instead of
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to the Consolidated Fund of India.
This provision also would, in effect,
mean ap amendment of the Consti-
tution.

The proposed article 239A(2) while
conceding that the parliamentary law
enacted under that article may have
the effect of amending the Constitu-
tion also lays down that such an
amendment shall not be deemed to
be an amendment for the purposes
of article 368.

Shri Hari Vishnu Kamath: That is
enough. So far so good.

Shri Lal Bahadur Shastri: 1 am
sorry, 1 c=nzot accept it, It is just
making it - oo lantly clear, that is,
that ‘notwithstanding' part of the
phrase. I do not quite understand,
i# we take abundant precaution and
~ut it there, why the hon. Membert
should take such a serious objection
to it. It is already there in the old
article and I think it should be agreed
to by the House.

Mr, Speaker: Now 1 am putting
these amendments to the vote of the
House, If hon. Members want me to
put any particular amendment, they
can tell me. We cannot divide on
everyone of them. Would it be pos-
sible to divide on everyone of them?

Shrimati Renu Chakravartty: We
wil] divide on one or two, We will
divide on No. 5 and on No. 10.

Mr. Speaker: First I am putting
Shri Indrajit Gupta’'s amendment,
Amendment No, 5.

Shri Nambiar: Along with it No, 22
may also be put,

Mr. Speaker: If Nos. 5 and 22 are
the same, No, 22 will be barred.

Shri A. C. Goha (Barasat): Why
not these amendments be put toge-
ther?

Shri Raghunath Singh: Nos. 5 and
10 may be put together.
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Mr, Speaker: Nos. 5 and 22 are the
same but No. 10 is different from
that. '

The question is:

Page 1, line 19,—

after “Union territories of”
ingert—*“Delhi,” (5).

Those in favour may kindly say
‘Aye’.
Some Hon, Members: Aye.

Mr. Speaker: Those against may
kindly say No'.

Several Hon. Members: No.

Mr, Speaker: I think, the ‘Noes’
have it; the ‘Noes' have it

Shrimati Renu Chakravartty: The
‘Ayes’ have it.

Mr. Speaker: Let the lobbies be
cleared.

Mr, Speaker: Order, order. Hon.

Members should be in their seats
now, The question is:

Page 1, line 19, after “Union

territories of” insert

“Delhi,” (5).
Those in favour may say ‘Aye’.
Some Hon, Members: ‘Aye’.

Mr, Speaker:
say No'.

Some Huvn. Members: No.

Those against may

Mr. Speaker: The ‘Noes’ have it

Some Hon, Members: ‘Ayes’ have
it.
Mr. Speaker: Ready. Division,
The Lok Sabhg divided,
Some Hon. Member rose—

Mr. Speaker: Any ‘Ayes’ not re-
corded?

Some Hon, Members: No,
Mr, Speaker: Any Noes'?
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Shri Dhaon: There is a mistake, I
pressed the wrong button.

Mr. S er: One ‘Ayes’ to be re-
moved and one ‘No’ to be put in

Division No. 16]

Banerjee, Shri S.M.
Bhattacharya, Shri Dinen
Biren Dutta, Shri
Chakravartty, Shrimati Reou
Dhii, Shri

Dasaratha Deb, Shri

Elias, Shri Mohammad
Gupta, Shri Indrajit

Abdul Wahid, Shri
Akkamma Devi, Shrimati
Algasan, Shri

Alra, Shri A8,

Alva, Shri Joachim

Aney, Dr. M. §.
Anjanappa, Shri
Arnachalam, Shri

Azad, Shri Bhagwat Jha
Bade, Shri

Bakliwal, Shri

Balkrishnan, Shri

Balmiki, Shri

Barkataki, Shrimati Renuks
Barupal, Shri P. L.
Basappa, Shri

Basumatari, Shri

Baswant, Shri

Besra, Shri

Bhagat, Shri B. R.
Bhagavati, Shri

Bhakat Darshan, Shri
Bhanja Deo, Shri L. N,
Bhanu Prakash Singh, Shri
Bhargava, Shri M. B,
Bhatkzr, Shri

Bist, Shri J. B. 8.

Boroosh, Shri P. C.
Brajeshwar Prasad, Shri
Brij Raj Singh Katah, Shri
Chakaraverti, Shri P, R.
Chandak, Shri
Chandrasckhar, Shrimati
Chattar Singh, Shri
Chaturvedi, Shri 5. N.
Chaudhuri, Shri D.S,
Chaudhuri, Shri Sachind
Chaudhuri, Shrimati Kamala
Chavan, Shri D.R.
Chettiar , Shri Ramanathan
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Shri Sachindra Chaudburi: My
vote has not been recorded; the light

is not working. I am for ‘Noes'

AYES

Imbichibava, Shri
Kunhan, Shri P
Mukerjee, Shri H.M,
Murmu, Shri Sarkar
Nair, Shri Vasudevan
Nambiar, Shri
Pottekkatt, Shri
Reddy, Shri Eswara

NOES

Chuni Lal, Shri
Colaco, Dr.

Dafle, Shri

Daljit Singh, Shri

Das, Dr, M. M.

Daus, Shri B. K.

Das, Slri N. T.

T"as Shri, 5. B,
Dasappa, Shri

Dass, Shri C.

DDatar, Shri

Deo Zhanj, Shril". C,
Desar, Shri Morarji
Deshmukh, Shri Shivaji Rao S
Deshpande, Shri

Dey, Shri 5. K.

Dhaon, Shri

Dhebar, Shri U, N.
Dhuleshwar Meena, Shrif
Dinesh Singh, Shri
Dixit, Shri G, N,

Dube, Shri Mulchand
Dubey, Shri R, G.
Dwivedi, Shri M, L.
Gahmari, Shri
Gaitonde, Dr,

Gajraj Singh Rao, Shri
Gaoapati Ram, Shri
Gandhi, Shri V. B,
Ganga Dewi, Shrimati
Gauri Shanker, Shri
Ghosh, Shri Atulya
Coni, Shri Abdul Ghani
Govind Das, Dr.

Guba, Ahri A. C,
Gupta, Shri Badshah
Gupta, Shri Kashi Ram™
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnaris, Shri

Mr. Speaker: Another here. Three
to be added for Noes'.

- 17.09 hrs.

Reddy, Shri Yallamanda
Swamy, Shri M. N.
Tan Singh, Shri
Umanath, Shri
Venkaiah, Shri Folla
Yashpal Singh, Shri

" ‘enada, Shri Subodh
Hanumanthaiva, Sho
Haq, Shri M., M.
Harvani, Shri Ansar
Hazarika, Shri J. N,
Heda, Stri

ilem kaj, Shri

Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagiivan fam, Shri
Jain, Shri A, P,
Jamunadevi, Shrimati
Jedhe, Shri
Joshi, Shri A. C.
Joshi, Shrimati Subhadra
Jyotishi, Shri J. P,
Kabir, Shri Iiumsven
Kachhavaiya, Shri
Kamath, Shri Hari Vishnu
Kamble, Shri

Kanungo, Shri

Kappsn, Shn

Kedaria, Shri C. M.
Fhadilkar Shri

Khan, Dr. P. N.
Khan, Shri Osman Ali
Khan, Shri Shehnawsz
Khenna, Shri Mehr Chan:
Khanoa, Shri P. K.
Kindar Lal, Shri
Kisan Veer, shri
Fotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri . R,
Krishramachari, Shri T. T,
Kureel, Shri B. N,



5953 Constitution

[Noes—contd.]
Laxmi Bai, Shrimati
Loniksr, Shri

Mahtab, Shri

Maimoona Sultan, Shrimati
Malaviys, Shri E. D.
Malhotra, Shri Inder J.
Malliah, Shri U. §.
Manasen, Shri

Mandal, Dr.

Mandal, Shri Yamuns Prasad

Maniyangadan, Shri
Mantri, Shi

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri S, A
Mehrotrs, Shri B. B.
Mehta, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishan
Menon, Shri P. G,
Minimata, Shrimati
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishrs, Shri M. P.

Misra, Shri Shyam Dhar
Mohanty, Shd G.
Mohsin, Shri

Morarks, Shri

More, Shri K. L.

More, Shri 5, 5.
Mukerjce, Shrimati Sharda
Munzmi, Shri David
Murti, Shri M. S,
Mousafir, Shri G, §.

Pandey, Shri Vibwa Nath
Panna Lal, Shri

Pact, Shri K. C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh
patel, Shri N. N.

lr. Bp_el.hr: The result of the
Division is: Ayes 22: Noes 202, There-
Jore, the ‘Noes' have it, the ‘Noes’

SEPTEMBER 4, 1962

Patel Shri, P. R.

Patel, Shri Rajeshwar
Patil, Shri D, 5.

Patil, Shri J. §.

Patil, Shri 8. K.

Patil, Shri T. A.
Patil, Shri Vasaotrao
Patnaik, ShriB. C.
Pattabhi Raman, Shri C. R.
Pillai, Shri Natarsja
Prabhakar, Shri Naval
Pratsp Singh, Shri
Puri, Shri D. D.
Raghunath Singh, Shri
Raghuramaiah, Shri
Rao, Shrimati Sahodrabai
Raj Bahadur, Shri

Raju, Dr. D.5.

Raju, Shri D. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Singh, Shri

Fam Subhag Singh, Dr.
Ramakrishoan, Shri P, RU
Ramaswamy Shri S. V.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri

Rangs Rao, Shri

Ranjit Singh, Shri

Rao, Shri Jaganaths
Rao, Shri Krishnemoorthy
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thiumals
Rattan Lal, Shei
Reddiar, Shri

Reddy, Shri K. C.
Reddy, Shri Ramakrishns
Reddy, Shrimati Yashods
Roy, Shri Bihwanath
Saha, Dr. 5. K.

Salgal, Shri A. 5.
Samanta, Shri 5. C.
Sammani, Shri

Sanji Rupii, Shri

Saraf, Shri Sham Lal
Sarma, Shri A, T.
Saryasbhama Devi, Shrimati
Satyanarayana, Shri
Sen, Shri P. G.

Shah, Shri Manabendra
Sham Nath, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Sharma, Shri K. C.
Shastri, Shri Lal Bahadur

(Fourteenth Amend-

ment) Bill

Sheo Narain, Shri
Shivananjappa, Shri

Shrimali, Dr. K. L.
Siddananjuppa, Shri

Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri K. K.

Singh, Shri R. P.

Singh, Shri S. T.

Singh, Shai Y. D.

Singha, Shri G. K.

Sinha, Shri B, P.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri

T chidi

Shrimati
Srinivasan, Dr. P.
Subramaniam, Shri C.
Subramanysm, Shri T.
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri M P.
Swaran Singh, Shri
Swell, Shri
Tahir, Shri Mohammad
Tantia, Shri Rameshwar
Thimmaiah, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary. Shri K. N.

Tula Rem, Shri

Tyagi, Shri

Ulikey, Shri

Ulaka, Shri

Upadhyays, Shri Shiva Durt
Vaishya, Shri M. B.
Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Veeruppa, Shri
Venkatasubbaiah, Shri P.
Verma, Shri K. K.
Vidyslankar, Shri A. M.
Virbhadra Singh, Shri
Vighram Prasad, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, Shri M. P.
Yadav, Shri Raem Harkh
Yadava, Shri B. P.

have it, The amendment is pegatived

The motion was negatived.
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Mr, Speaker: We come now to
amendmen: No. 8, by Shri Yalla-
manda Reddy. I shall now put
amendment No_ 8 to the vote of the
House.

The amendment No, 8 wag put and
negatived.
Mr. Speaker: The question is:
Page 1—
lines 21 and 22, omit “whe-
ther nominated or elected
or partly nominated and
partly” (10),
“Those in favour may say ‘Aye’.
Some Hon. Members: Aye.
Mr. Speaker: Those against may
say ‘No'.
Some Hon. Members: No,

Mr. Speaker: The ‘Noes' have 1t

1884 (SAKA) Fourteenth Amend- 5956

ment) Bill

Some Hon, Members: The ‘Ayes’
have it,

Mr. Speaker: I am calling Divi-
sion. Hon. Members should get ready.
Hon, Members are ready? Division

The Lok Sabha divided.

Mr., Speaker: Any ‘Ayes’ not re-
corded?

Some Hem. Members: No.
Mr, Speaker: Any Noes'?
Some Hon. Members rose—

Shri Gajraj Singh Rao: My vote
has not been recorded.

“Mr. Speaker: ‘Noes' four to be
added. The result of the Division g
‘Ayes' 24....

Shri Morarka: Here, one ‘Aye’ has
teen wrongly recorded.

Division No. 17]

Banzrjes, Shri 5. M
Bhattacharys, Shri Dinen
Biren Duatta, Shn
Chakravartty, Shrimati Renu
Daji, Shri

Dasaratha Deb, Shri

Elias, Shri Moharmmud
Gupta, Shri Indraiit

Abdul Wahid, Shri
Alagesan, Shn

Alva, Shri A.S.

Alva, Shri Joachim
Aney, Dr. M, S,
Anjsflappa, Shri
Arunachalam, Shr
Azad, Shri Bhagwat Tha
Bakliwal, Shri
Balakrishnan, Shri
Balmiki, Shri
Barkataki, Shrimati Renuka
Baruupal} Shri P, L.
Basappa, Shri
Basumatari, Shri
Baswant, Shri

Besra, Shri

Bhagat, ShriB, R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri M. B.

AYES

Imbichibava, Shri
Keishing, Shri Rishang
Kunban, Shri P,
Mukerjee, Shri H. N.
Murmu, Shri Sarkar
Nair, Shri Vasudevan
Nambiar, Shri
Pottekkatt, Shri

NOES

Bhatkar, Shri

Bist, Shri J. B. §.
Borooah, ShriP. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Raj Singh Kotah, Shri
Chakrawerti, ShriP. R.
Chandak, Shri
Chandrasekhar, Shrimati
Chattar Singh, Shri
Chaturvedi, Shri 5. N.
Chaudhuri, ShriD. S.
Chaudhuri, Shri Sachindra.
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr.

Dafle, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Dams, Shri B. K.

17.12 hrs.

Reddy, Shri Eswars
Reddy, Shri Yellamands
Swamy, Shri M. N.
Tan Singh, Shri
Umanath, Shri
Venkaiah, Shri Kolla
Yashpal Singh, Shri

Das, ShriN. T.

Das, Shri 5. B.
Dasappa, Shri

Dass, ShriC,

Datar, Shri

Deo Bhanj, ShriP, C.
Desai, Shri Morarji

Deshmuk®, Shri Shivaji Rao 5.

Deshpande, Shri

Dey, Shri S, K.

Dhaon, Shri

Dhebar, Shri U, N,
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. N.

Dube, Shri Mulchaad
Dubey, ShriR. G.
Dwivedi, Shri M. L.
Dwivedy, Shri Surendranath
Gahmari, Shri

Ghitonde, Dr.

Gajraj Singh Rao, Shri
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Ganapati

Gandhi, Shri B. V.
Ganga Devi, Shrimati
Gauri Shanker, Shri
Ghosh, Shri Atulya
Goni, Sbri Abdul Ghani
Govind Das, Dr.

Guha, Shri A.C.

Gupta, Shri Badshah
Gupta, Shri Kashi Ram
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajaranavis, Shri
Hansda, Shri Subodh
Hanumanthaiys, Shri

Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagijran Ram, Shri

Jain, Shri A P.
Jamunadevi, Shrimati
Jedhe, Shri

Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kabir, Shri Humayun
Kachhavaiys, Shri
Kamble, Shri

Kanoungo, Shri

Kappen, Shri

Kedaria, Shri C. M.
Khadilkar, Shri

Khban, Dr. P. N.

Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanns, Shri Mehr Chand
Khanna, ShriP. K.
Kindar Lal, Shri

Kisan Vecr, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.
Kureel, ShriB. N.
Lakhan Das, Shn
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, ShriN. R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahtsb, Shri

Maimoona Sultan, Shrimati
Malaichami, Shri
Mal:zviya, Shri K. D.
Malhotra, Shei Inder J.
Malliah, Shei U. 5.

SEPTEMBER 4, 1962 (Fourteenth Amend- 5958

Manaen, Shri

Mandal, Dr.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandra
Mehdi, ShriS. A.
Mehrotra, Shri B, B.
Mehta, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, Shri P, G.
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M. P.

Misra, Shri Shyam Dhar
Mohanty, Shri G,
Mohsin, Shri

Morarka, Shri

More, Shri K, L.

More, ShriS. S,
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murti, Shri M., S,

Mousafir, Shri G, S.
Muthiah, Shri

Maidu, ShriV. G.

Naik, ShriD. J.

‘Maik, Shri Maheswar
‘MWanda, Shri

MNayak, Shri Mohan
Nayer, Dr. Sushils
Mehru, Shri Jawaharlal
MNesamony, Shri

Niranjan Lal, Shri

Oza, Shri

Pande, Shei K. M.
Pandey, ShriR. §.
Pandey, Siri Vulnu Nath

Patnaik, ShriB. C.
Pattabhi Raman, ShriC R,
Pillai, Shri Nataraja

ment) Bill
bl

Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, ShriD. D.
Raghunath Singh, Shri
Raghuramsiah, Shri
Rao, Shrimati Sshodarabai
Rai Bshadur, Shri

Raju, Dr. D. 5.

Raju, ShriD. B.

Ram, ShriT.

Ram Sewak, Shri

Ram Singh, Shri

Ram Subbag Singh, Dr.
Ramakrishnan, ShriP. K.
Ramaswamy, Shri S. V.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri

Rangs Ramo, Shri

Ranjit Singh, Shri

Rao, ShriJaganatha
Rao, Shri Krishnamoorthy.
Rao, Shri Ramapethi.
Rao, Shri Rameshwar
Rao, Shri Thirumals
Rattan Lal, Shri
Reddiar, Shri

Reddy, ShriK. C.
Reddy, Shri Ramakrithna
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sahs, Dr. 5. K.

Saigal, Shri A S,
Samanta, Shri$. C.
Samnani, Shri

Sanji Rupiji, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhams Devi, Shrimati
Satyanaraysna, Shri
Sen, Shri P. G.

Shah, Shri Mansbendra
Sham Nath, Shri
Shankaraiys, Shri
Sharma, Shri A. P.
Sharma, ShriD. C.
Sharma, Shri K. C.
Shastri, Shri Lal Bhadur
Sheo Narain, Shri
Shinde, Shri
Shivananjapps, Shri
Shrimali, Dr. K. L.
Siddananjappa, Shri
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Sbri D. N.

Singh Shri K. K.

Singh, Shri R. P.

Singh, Shri 5. T.

Singh, Shri ¥, D.
Singha, ShriG. K.
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Sinha, Shri B. P.

Sinha, Shri Satya Narayan

Sinha Shyimati Ramdulari

Sinhas, Shrimati Tarkeahwari

Sinhasan Singh, Shri

Sopavane, Shn

Soundaram Ramachandran, Shari-
‘mati.

Srinivasan, Dr. P.

BHADRA 13, 1884 (SAKA) Fourteenth Amend-

-

Tahir, Shri Mobammad
Tantia, Shri Rameshwar
Thimmaish, Shri
‘Thomas, Shri A, M.
Tiwary, ShriD. N.
Tiiwary, ShriK. N.
Twary, ShriR.S.
Tripathi, Shri Krishna Deo
Tula Ram, Shri

5960

ment) Bill

Varma, Shri M. L.
Varma, Shri Ravindra
Veerappa, Shri
Wenkatasubbaiah, Shri P.
Verma, Shri K. K.
Vidyalankar Shri A. N.
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Radhelal

Subramaniam, Shri C.

Subramanyam, Shri T. Tyagi, Shri
Sumat Prasad, Shri Uikey, Shri
: Ulaka, Shri

Surendrapsl Singh, Shri
Swamy, Shri M. P.
Saran Singh, Shri Valvi, Shri

Mr. Speaker: The result of the
Division is:
Ayes 23: Noes 291.*
The ‘Noes’ have it, The
ment is lost
The motion was negatived.

amend-

Mr. Speaker: We come next to
ame~dment No. 12 by Shri Kamath
which is zccepted by the Minister.
The question is:

Page 1, line 21, omit “nominated
or” (12).
The motion was adopted.

Mr. Speaker: May I put al]l the
others together? Amendment No. 13
by Shri Biren Dutta.

Shrimatli Renu Chakravartty: That
is not necessary.

Mr. Speaker: Amendment No. 13
i¢ withdrawn by permission of the
House,

The amendment No. 13, was, by leave
withdrawn.

Mr, Speaker: Amendment No. 14
bty Shri Dasaratha Deb.

Shrimati Renu Chakravartiy:
Amendments 14, 15 and 17 may be
put together.

Mr. Speaker: I shall now put
amendments No, 14, 15 and 17 to the
vote of tha House,

The amendments Nos. 14, 15 gnd 17,
were put and negatived

Mr. Speaker: I shall now put

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.

Wadiwa, Shrl

Yadab, Shri N.P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.

amendment No, 16 to the vote of the

House.

The amendment No. 16 was put and
negatived.

Shri Hari Vishnu HKamath: As re-
gards amendments No, 18 and 19, I
beg leave of the House to withdraw
amendment No. 18, ¥ press amend-
ment No. 19,

The amendment was No, 18, by leave,
withdrawn,

Mr, Speaker: I shall now put
smendment No, 19 to the vote of the
House,

The amendment No. 19 was put and
negatived.

Mr, Speaker: Amendment No. 22 is
barred. I shall now put amendmeats
23 and 24 to the vote of the House.

£ =Y A et
The amendmeny : .
put and negatived.

Mr. Speaker: We come to clause 4
as amended. The question is:

“That clause 4, as amended,
stand part of the Bill.”

Hon, Members are ready? The
question is:
“That clause 4, as amended,

stand part of the Bill.”

Division,

The Lok Sabha divided.

Shri Tyagi: On a point of order,
may I again propose that these cor-
rections may not be made? It is not
a fact that the machine is not work-
ing. Once a Member complains that

*Noes: one name could not be recorded.
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fore, I am helpless. Is there any

correction to be made,

Some Hon, Members rose—

Shri Khadilkar: My vote has not
been recorded.

[Shri Tyagi)
it is not working. The next time, he
votes all right. I submit, whatever
it is, we take it, and the Member
loses his chance or vote,

Mr. Speaker: So far as the present
rules are concerned, they provide

that corrections can be made. There-

Division No, 18]
.

Abdul Wahid, Shri
Alagesan, Shri

Alva, Shri A S,

Alva, Shri Joachim

Aney, Dr. M. 5.
Anjanappa, Shri
Arunachalam, Shri

Azad, Shri Bhagwat Jha
Bade, Shri

Bakliwal. Shri
Balakrishman, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, ShriP. L.
‘Basappa, Shn
Basumatari, Shri

Baswant, Shri

Besra, Shri

Bhagat, Shri B, R,
Bhagavati, Shri

Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhanu Prakash Singh, Siri
Bhargava, Shri M. B,
Bhatkar, Shri

Bist, Shri]. B. S.
Borgoach, Shri P. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brii Raj Singh, Shri
Brij Raj Singh Kowah, Shri
Chakraverti, Shri P. R.
Chandak, Shri
Chandrasekhar, Shrimati
Chattar Singh, Shri
Chaturvedi, ShriS. N.
Chaudhuri, Shri D. §.
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamals
Chertiar, Shi Ramanathan
Chani Lao, Shri

Colaco, Dr.

Dafle,* Suri .

Daljit, Singh, Shri

Duas, Dr. M. M.

Das, Shri B, K.

Dwas, ShriN. T.

Das, Shri 5. B,

Dasappa, Shri

"Dass, Shri C.

Deo Bhanji, ShriP.C.

AYES
Desai, Shri Morarji

Deshmukih, Shri Shivaji Rao 5.

Deshpande, Shri

Dey, Shri§. K.

Dhaon, Shri

Dhebar, Shri U. N,
Dhuleshwar Meena, Shri
Dinerh Singh, Shri
Dixit, Shri G. N.

Dube, Shri Mulchand
Dubey, ShriR. G.
Dwividi, Shri M. L.
Dwivedy, Shri Surendranath
Gahmari, Shri
Gaitonde, Dr.

Gajraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, ShriB. V.
Ganga Devi, Shrimati
Gauri Shanker, Shri
Ghosh, Shri Atulys
Goni, Shri Abdul Ghani
Govind Das, Dr.
Guha, ShriA. C.
Gupta, Shri Badshah
Gupta, Shri Kashi Ram
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charen
Hajarnavis, Shri
Handda, Shri Subodh
Henumanathaiya, Shri
Hag, Shri M. M.
Harvani, Shri Ansar
Hazarika, Shri J. N,
Heda, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulsidas
Jagivien Rem, Shri
Jain, Shri A P,
Jamunadevi, Shrimati
Jedhe, Shri

Joshi, Shri A, C.

Joshi, Shrimati Subhadea
Iyotishi, Shri J. P.

Kabir, Shri Humayun
Kachhavaiys, Shri
Kamble, Shri

Kanungo, Shri

Kappen, Shr

17.16 hrs.

Kedaria, Shri C. M.
Keishing, Shri Rishang
Khan, Dr. P. N.

Khan, Shri Osman Ali

Khanna, Shri Mehr Chand
Khanna, Shri P. K.
Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shei T. T
Kureel, Shri B. N.

Lakhon Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Luoskar, Shri M. R.

Laxmi Bai. Shrimati
Lonikar, Shni

Mahtab, Shri

Muaimoona Sultan, Shrimati
Malaichami, Shri

Malaviya, Shri K. D.
Malhotra, Shri Inder 1.
Malliah, Shri U.S.

Manaen, Shri

Mandal, Dr.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Masuriya Din, Shri
Matcharsju, Shei

Mathur, Shri Harish Chandra
Mehdi, Shri S. A,

Mechrotra, Shri B. B.

Mehta, Shri]. R

Melkote, Dr.

Mengi, Shri Gopal Dart
Menon, Shri Krishna
Menon, ShriP. G.
Minimata, Shrimati

Mriza, Shri Bakar Ali
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M. P.

Misra, Shri Shyam Dhar
Mohanty, Shri G.

Mohsin, Shri

Morarka, Shri

More, Shri K. L.

Shri R, G. Dubey: I vote for ‘Ayes’.
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More, ShriS.S.
Mukerjee, Shrimati Shards
Muanzni, Shri David
Murti, Shri M. 5.
Musafir, ShriG. 5.
Mduthish, Shri

MNaidu, ShriV. G.
Naik, ShriD.]J.

MNaik, Shri Maheswar
Nair, Shri N. Sreckantan
Menda, Shri

Teyak, Shri Mohan
Maysr, Dr. Sushila
Mchru, Shis Jawaharlal
Mesamony, Shri
Miranjan Lal, Sri
Oma, Shri

Prande, Shri K. N.
Pandey, ShriR.S.
TPandey, Shri Vishwa Nath
Panns Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh
Patel, Shri ™. M.

Patel, ShriP. R,

Parel, Shri Rajeshwar
Patil, ShriD. S.

Patil, Shri]. S

Pari, Shris. K.

Patll, Shra T. A.

Patil, Shri Vasantrao
Patnaik, Shni B, C.

Pattabhi Raman, Shri C. R.

Pattnayak, Shri K.
Pillm, Shri Natarsja
Prabhakar, Shei Maval

Mr. Speaker: Four ‘Ayes’ not re-
codrd. Two Noes' have to be
taken out and four ‘Ayes’ have to be
added. The result of the division

is:

Ayes: 205:* Noes: None,

AYES—Contd.
Ram Sewak, Shri
Ram Shingh, Shri
Ram Subhag Singh, Dr.
Ramskrishnan, Shri P. R.
Ramsswamy, Shri5. V.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri
Range Rao, Shri
Ranjit Singh, Shri
Rao, Shri Kri rth
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Singh, Shri Y.D.

Singha, Shri G. K.

Sinha, ShriB. P,

Sinha, Shri Satya Naraysa

Sinhe, Shrimati Remdulari

Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri

Shrimati
Srinivasan, Dr. P.
Sub i Shri C.

Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao. Shri Thirumals
Rattan Lal, Shri
Reddiar, Shri

Reddy, Shri K. C.
Reddy, Shri Ramakrishna
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Saha, Dr. 5. K.

Saigal, Shri A, S.
Samanata, Shri 5. C.
Samnani, Shri

Sanji Rupiji, Shri

Saraf, Shri Sham Lal
Sarma, Shri A, T,
Satyabhama Devi, Shrimati
Saryanarsyana, Shri
Sen, Shri P. G.

Sheh, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P,
Sharma, ShriD. C.
Shastri, Shri Lal Bahadur
Sheo Narain, Shri
Shinde, Shri
Shivananjappa, Shri
Shrimali, Dr. K. L.
Siddananjappa, Shri
Siddiah, Shri
Sidheswwar Prasad, Shri
Singh, Shri D. N.
Singh, Shri KK,

Singh, Shri R. P.

singh, Shri 5. T.

NOES
Nil

Subramanyadh, Shri T.
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri M. P.
Swaran Singh, Shri
Swell, Shri

Tahir, Shri Mohsmmad
Tantia, Shri Ramsehwar
Thimmaiah, Shri
Thomas, Shri A, M.
Tiwary, ShriD. N.
Tiwary, Shri K. N.
Tiwary, ShriR. 5.
Tripathi, Shri Krishoa Deo
Tula Ram, Shri

‘Tyagi, Shri

Uikey, Shri

Ulaka, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B,
Valvi, Shri

Verma, Shri M. L.
Varma, Shri Ravindra
Weerappa, Shri
Venkatasubbaiah, Shri P,
Werma, Shri K. K.
Vidyalankar, Shri A, N.
Virbhadra Singh, Shri
WVsibram Prasad, Shri
Wyas, Shri Radhelal
Wadiwa, Shri

Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadeva, Shri B, P,
Yashpal Singh, Shri

of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting, It is unanimous,

The motion was adopted.

Clause 4, as amended, was added to

The Ayes have it. The Ayes have

it

The motion is carried by a majority

the Bill.

Clanse 5—(Amendment of article 240)

Mr. Speaker: Clause 5.

*Ayes: one name could not be recorded

1748 (Ai) LSD.—9.
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Shri Harli Vishnu Kamath: I have
an amendment, No. 20. I move:

Page 2, after line 9 insert—

‘(a) for entries (c) and (d),
the following entry shall be sub-
stituted, namely:—

“(c) Goa, Daman, Diu, Dadra

and Nagar Haveli;"." (20)
Mr, Speaker, you will be pleased to

see, and my colleagues will see, that
article 240 of the Constitution is one
of the articles sought to be amended
by this Bill. My amendment seeks to
amend one of the entries in article
240. 1 shal] read my amendment first.
After line 9, on page 2, insert—

“(a) for entries (¢) and (d),
the following entry shall be sub-
stituted, namely:—

“(¢) Goa, Daman, Diu, Dadra
and Nagar Haveli;".'
I¢ that amendment is accepted by
the House, article 240 will read as
follows:

“The President may make regu-
lations for the peace, progress and
good government of the Union ter-
ritory of—
(a) the Andaman
Islands;

(b) the Laccadive, Minicoy and
Amindivi Islands;

(e) Goa, Daman, Diu, Dadra and
Nagar Haveli”

May 1 have your ear, Sir, or both
the ears if possible?

Mr, Speaker: Yes,

Shri Hari Vishnu Kamath: The
amendment is to incorperate ,all the
former Portuguese enclaves in India
tnto one territory as has been done in
the case of Pondicherry. All the
former French territories, or enclaves
or pockets have been put into* one
Union territory, what is called Pondi-
cherry now. I would like the same
thing to be followed in the case of the
former Portuguese pockets or en-
claves, that ‘is, Goa, Daman, Diu,
Dadra and Nagar Haveli, and call it
by the name of Goa Territory. Clause
5 makes no reference to such a change.
When you have got an  amending

and Nicobar
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Bill on the anvil of the House it is
high time, I feel, that these five little
territories should, as a first stage
towards their final integralion with
the neighbouring linguistic territories,
be incorporated into one Union Ter-
ritory just as all the former four or
five French enclaves have been in-
corporated into one as Pondicherry.
I would appeal to the Government
and to my colleagues here to see the
reason for the amendment in its true
perspective because we have fortu-
nately abolished all foreign rule in
the country, that is, the British, then
the French and finally the Portuguese,

Now that we are giving the final
imprimatur or putting the final seal on
this great adventure, it is high time
that these five pockets are today in-
tegrated and merged into one terri-
tory; you may call it Goa or by
whatever other name you may like to
call it, but I perfer Goa.

I, therefore move my amendment
No. 20 and commend it for the accep-
tance of the House.

Shri Lal Bahadur Shastri: Already,
at the consideration stage, at the very
outset, I had said that the areas as
they are at present should not be dis-
turbed.

Ag regards Dadra and Nagar Haveli,
as the House is aware, they were li-
berated much before the liberation of
Goa, and since then they have beemn
administered as a Union Territory.
They have been functioning as a
separate unit long before the libera-
tion of Goa. So, at present, we do not
consider it desirable at least at this
stage to merge Dadra and Nagar
Haveli with Goa.

I may also add that Shri Kamath's
amendment will not serve this pur-
pose. He has left a loophole in the
amendment he has proposed.

Shri Hari Vishou Kamath: The hom
Minister can fill or plug that loop-
hole, I have no objection to that.

Shri Lal Bahadar Shastri: T cannot
move an amendment on his behalf.
He has not suggested any amendment
tio the Schedule, If he wanted %o
move this amendment, he should also
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have proposed an amendment to the
Schedule, because in the Schedule,
Dadra and Nagar Haveli have been
shown separately.

Shri Hari Vishnu Kamath: The hon.

_ Minister may accept the spirit of the
amendment and do the necessary
thing afterwards.

Shri Lal Bahaduar Shastri: So, in the
circumstances, even if this amend-
ment is accepted, it will not serve his
purpose, and it will not go through.
Therefore, this amendment need not
be voted upon by the House.

Shri Hari Vishnu Kamath: May 1
ask the hon. Minister to throw some
light on this matter? He has just now
said, and truly so, that Dadra and
Nagar Haveli were liberated long be-
fore Goa, Daman and Diu. The effect
of passing this Bill would be that
Parliament will be empowered or
enabled to create a legislature for
Goa, Daman and Diu and a Council
of Ministers for Goa, Daman and Diu
which were liberated subsequently,
but we shall leave Dadra and Nagar
Haveli without a popular legislature.
It is an irony of fate that some terri-
tory which was liberated earlier
should have this handicap or this dis-
advantage as compared with the
parts liberated subsequently, If thd
hon, Minister is prepared to accept
the spirit of this amendment—it is on
a technical ground that he has ruled
out my amendment, and he is not pre-
pared to accept ‘my amendment—he
can bring forward another amending
Bill later on to incorporate these two

Division No. 19]

Abdul Wahid. Shn Basumnatari, Shri

AYES
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territories and these enclaves of
Dadra and Nagar Haveli into the
other territory, Goa, and make them
one as has been done in the case of
Pondicherry and other former French
areas.

Mr. Speaker: The hon, Member
shall have to wai!.l till then.

Shri Hari Vishnu Kamath: Parlia-
ment will have to wait,

Mr. Speaker: I shall now put the
amendment of Shri Kamath to vote.

The question is:

Page 2, after line 9, insert:

‘ta) for entries (c) and (d),
the following entry shall be sub-
stituted, namely:—

“{¢) Goa, Daman, Diu, Dadra
and Nagar Haveli;"" (20)

The motion was negatived.

Mr, Speaker: Now that amendment
No. 20 has been rejected, and there
are no amendments to clauses 6 and
7, with the permission of the House,
1 might put clauses 5, 6 and 7 together
to the vote of the House,

The guestion is:

“That clauses 5 to 7 stand part
of the Bill".

Let the Lobby be cleared—

The Lok Sabha divided:

=Y "o #re anf (f‘“‘ﬂ!"ﬁ) ﬁﬂ'

Fet F19 A T GE

Shri Rameshwar Tantia and Shbri
Shiv Charan Gupta rose—

[17.28 hra.
Chandak, Shn
Chandrasckhar, Shrimati
Chattar Singh, Shri
Chaturvedi Shei 5. M.

Chaudhuri, Shri D. S,
Chaudhuri, Shri Sachindra

Alagesan, Shri Benra, Shri

Alva, Shri A S, Bhagat, Shri B. R.
Alva, Shri Joachim Bhagavati, Shri

Aney, Dr. M.5. Bhanja Deo, Shri L. N,
Anjanappa, Shri Bhargava, Shri M.B,

Arunachalam, Shri

Azad, Shri Bhagwat Jha
Bade, Shri

Bakltwal, Shri
Balakrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri P. L.
Basapps, Shri

Bhatkar, Shri

Biren Dutta, Shri

Bist, Shri ].B.S.

Boroosh, Shri P, C.

Brahm Prakash, Shri
Brajeshwar Prasad, Shn
Brij Ray Singh Kotah, Shri
Chakravartty, Shrimati Renu
Chakraverti Shri P, R,

Chaudhuri, Shrimati Kamla
Chavan, Shri D. R.
Chettiar, Shri Ramanathan
Chuni Llal, Shri

Colaco, Dr.

Dafle, Shri

Daji, Shri

Dhliit Singh, Shri

Das, Dr. M. M,

*The result of this division is applicable to each of the clauses separately.



lHaosda, Shn Subodh
Hanumanthaiya, Shri
Hag, Shri M. M.
Harwani, Shri Ansar
Hazariks, Shri J. N.
Heda_ Shri

Hem Raj, Shri
Imhichibava, Shri
lobal Simgh, Shri
Yadhar. Shei M. L.
Jadhav, Shri Tulidas
Jagiivan Ram, Shri
Juin, Shri A. P.
Jamunaderi, Shrimati
Jedhe, Shri

Jashi, Shri A. C.
Joshi, Shrimati Subhadra
Jyotishi, Shri J. P,
Kabir, Shri Humayun
Kamath, Shri Hari Vishnu
Famble, Sbri
Faounge, Shn
Eappen, Shri

Kedarls, Shri C. M.
Fashing, Shri Rishang
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AYES—Contd.
Khadilkar, Shri
Khan, Dr. P. N.
Khan, Shri Ouman Ali
Khan, Shri Shahnawas
Khanna, Shri Mehr Chand
Khanna, Shri P. K.
Kindar Lal, Shri
Kinan Veer, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnemachari, Shri T. T.
Kureel, Shri B. N.
Lakshmikant'amma, Shrimati
Lalit Sen, Shri
Laskar, Shri M. R.
Laxmi Bai, Shrimati
Lonikar, Shri
Mahtab, Shri
Maimoona Sultan, Shrimati
Malaviys, Shri K. D.
Malhotra, Shri Inder J.
Mallish, Shri U.5,
Manaen, Shri
Mandal, Dr.
Mandal, Shri Yamuna Prased
Maniyangadan, Shri
Mantri, Shri
Masuriya Din, Shri
Matcharaju, Shri
Mathur, Shri Harish Chandrs
Mehdi, Shri 5.A.
Mehrotra, Shri BB,
Mchta, Shri Jashvant
Melkote, Dr,
Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, Shri P. G.
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M. P.
Misra, Shri Shyam Dhar
Mpohanty, Shri G.
Mohsin, Shri
Morarka, Shri
More, Shri K. L.
More, Shri §. .
Mukherjee, Shri H. N.
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murmu, Shri Sarkar
Murti, Shri M. 5.
Musafir, Shri G, S.
Muthieh, Shri
Maidu, Shri V. G.
Maik, Shri D. I.
Miaik, Shri Maheywar
Mair, Shri Vasudevan
Nambiar, Bhri
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Naysk Shri Mohan
Nayas, Dr. Sushila
Nehu, Shri Jewabarlel
Niranjan Lal, Shri
Oza, Shri

Pande, Shri K. N.
Pandey, Shri R.S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh
Patel, Shri N. M.
Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. 5.

Patil, Shri J. S.

Patil, Shri S. K.

Patil, Shri T.A.
Patnaik, Shri B. C.
Pattabhi Raman, Shri C.R.
Pillai, Shri Nataraja
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, Shri D. D.
Raghunath Singh, Shn
Raghuramaiah, Shri
Rao, Shrimati Sahodrabai
Raj Bahadur, Shri

Raju, Dr. D. 5.

Raju, Shri D. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Singh, Shri

Ram Subhag Singh, Dr.
Ramakrishnan, Shri P.R.
Ramaswamy, Shri 5. V.
Rananjai Singh, Shn
Rare, Shri
‘Rangs Rao, Shri

Ranjit Singh, Shri

Rao, Shri Jagznaths
Rao, Shri Krishnemoorthy
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri
Reddiar, Shri

Reddy, Shri Eswara
Reddy, Shri K. C.
Reddy, Shri Ramakrishos
Reddy, Shri Yallamands
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Rem, Shri

Saha, Dr. S. K.

Seigal, Shri A. S.
Samants, Shri S, C.
Samnani, Shri
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Sanji Rupji, Shri

Saraf, Shri Sham Lall
Sarma, Shri A. T.
Satysbhams Devi, Shrimati
Satysnarayana, Shri
Sen, Shri P, G.

Shah, Shri Manabendra
Sham Nath, Shri
Shankarsiya, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Shastri, Shri Lal Bahadur
Sheo Narain, Shri
Shinde, Shri
Shivananjappa, Shri
Shrimali, Dr. K. L.
Siddananjappa, Shri
Siddizh, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.
Singh, Shri K. K.
Singh, Shri R. P.
Singh, Shri 5. T.
Singh, Shri Y. D.

AYES—Comd.
Singha, Shn G. K.
Sinha, Shri B, P.
Sinba, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shei
Sonavane, Shri
Soundaram Ramchandran, Shrimati
Subramanism, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Swaran Singh, Shri
Swell, Shri
Tahir, Shri Mohammad
‘Thimmaish, Shri
‘Thomas, Shri A. M.
Tiwary, Shri D, N,
Tiwary, Shri K. N.
Tiwary, Shri R. S,
Tripathi, Shri Krishna Deo
‘Tula Ram, Shri
NOES
Nil
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Tysgi, Shri

Uikey, Shri

Ulaka, Shri

Umanath, Shri
Upadhyays, Shri Shiva Dutt
Vaishya, Shti M. B.
Valvi, Shri

Varma, Shri M. L.
Yarma, Shri Ravindra
Veerappa, Shri
Venkaish, Shri Kolla
Venkatasubbaiah, Shri P.
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Virbhadra Singh, Shn
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B, P.
Yashpal Singh, Shri

Mr. Speaker: The result of the divi-
sion is: Ayes 208*; Noes nil The
‘Ayes’ have it; the ‘Ayes’ have it. The
motion is carried by a majority of the
tota] membership of the House and
by a majority of not less than two-
thirds of the Members present and
voting.

The motion was adopted.

Clauses 5 to T were added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri Lal Bahador Shastri: I move:
“That the Bill, as amended, be

passed"’,

Mr. Speaker: The question is..... .

Shri Indrajit Gupta: May I request
that mistakes may not be committed
this time? Can they not even press
the button correctly?

Mr. Speaker: The question is:

“That the Bills, as amended, be
The Lok Sabha divided.

Division No. 20]

Abdul Wahid, Shri
Alagesan, Shri

Alvs, Shri A. S.

Alva, Shri Jaochim
Aney, Dr. M. S,
Anjanapps, Shri
Arunachalam, Shri
Axad, Shri Bhagwat Jha
Bade, Shri

Bakliwal, Shri

AYES

Basumatari, Shri

Besra, Shri

Bhagat, Shri B. R,
Bhagavati, Shri

Bhanjs Deo, Shri L, N,
Bhargava, Shri M. B,
Bhatkar, Shri

Biren Dutta, Shri

Bist, Shri ].B.S.

Boroosh, Shri P.C.

Brahm Prakah, Shri
Brajeshwar Prasad, Shri
Brij Raj Singh Kotah, Shri
Chakravartty, Shrimati Reou
Chakraverti, Shri P. R.

[17.31 hrs.

Chandak, Shri
Chandrasckbar, Shrimati
Chattar Singh, Shri
Chaturvedi, Shri 5. N.
Chaudburi, Shri D, §,
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamals
Chavan, Shri D. R.
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr.

Dafle, Shri

Daii, Shri

" Daliit Singh, Shri

Dus, Dr. M. M.

*Ayes : One name could not be recorded.



Gupu .Shn Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Haoumanthaiya, Shri
Hag, Shri M. M.
Hurvani, Shri Ansar
Hazariks, 5hri J. N.

Shri
Hem Rai. Shri
Jabal Singh, Shri
adhav, Shra M. L.
Jadbav, Shri Tulshidas
Tagiivan Ram, PSII.n

Juin, Shri A,

Faipal, Smgﬁ Shri
Yamir, Shri Chubato Shi
llllmug:ﬂ Shrimati

|

Ivotishi, Shri J. P.

Habir, Shri Humayun

«-ehhan-ﬂ. Shri
F.amith, Shri Hari Vishau
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Mandal, Sh:i Yamuna Prasad
Maniyan , Shri
Mantri, Shri

Rﬁ‘nunn Diin Shn

tcharaju, S
Mathur, Slm Ha:{uh Chandra

Mehrotra, Shri B. B.
Mehta, Shri Jashwant
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Kirshna
Menon, Shri P. G.
M'\mmlla Shrimati
Mirza, Shri Bakar Ali
Mishra, ShriBibudhendra
Mishra, Shri Bibhuti
Mishra, Shri

Musra, Shri Syam Dhar
Meharm' Shri G.
Mohsin, "Shri

Moutka. Shri

More, Shri K. L.
More, Shri S, §.
Mukeriee, Shri H. N.
Mukerjee, Shrimati Sharda
Munznai, Shri David
Murmu, Shri Sarkar
Murti. Shri M. 5,
Musafit, Shri G, §.
Muthiab, Shri

Maidu, Shh V. G.
Mair, Shri D. J.

Maik, Shri Maheswar
Nair, Shri Vasudevan
Nayak, Shri Mohan
Nayar, Dr, Sushila
Nehru, Shri Jawaharlal
N:rmlln Lal, Shri

Oza.

Pande, Shu K. M.
Pandey, S'hl‘. R. S.
Pandey. Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh

P
Puﬂtlkltl Shri
Prabhakar, Shri MNaval

’m:ih 'ihail Si 31 Shri
Raghunal in i
Rachuramaish, Shri

Rai, Shrimati Sahodrabai
Rai Bahadur,

nan,
le!wmi‘ Shﬂ
Ramdhani Das, Shri_
Rananini Singh. Shri
Rane, S

Ranpa Rao, Shri

Ranjit Singh. Shri

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy

NOES
Nil
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Reo, Shri Ramapathi
Rao, Shli Rameshwar

Rattan I..ul Shri

¥,

Reddy, Shrimati Yushode

Roy, Sbri Buhwansth

Sadhu Ram, Shri

Saha, Dr. 5. K.

Saigal, Shn A, S.

Samanta, Shn §. C

Samnani, Shri

Sanji Rupji, Shri

Saraf, Snari Sham Lal

arama, Shri A. T.

atya P}':kash Shri

Satyabhama Devi, Shrimati

Satyanarayana, S'.I-l"l

Sen, Shri P. G.

Shah, Shri Manabendrs

Shnnklralya Shri

Sharma, Shrn .\ P

Sharmu. Shri D

Shastri, Shri Lal Bﬂudut

Sheo Marain, Shri

Shinde, Shri

Shivananjappa, Shri

Shrimali, Dr. K. L.

Sadd:mnnppa Shri

Siddiah, Shri .

Sidheshewar Prasad, Shri

Singh, Shri D. N.

Singh, Shri K. K.

Singh, Shri R. P.

Singh, Shri 5. T

Singh. Shri Y.

Singha. Shri G

Smﬁ: Shn B. P

Sinha, Shri Satya Narayan

Sinha, Shrimati Ramdulari |

Sinha, Shrimati T:rhsh'm

Sinhasan Singh,

Sonavane, Shri

Soundaram Ramachandran,
Shrimati

Subramanism, Shri C.

Subramanyam. Shri T.

Sumat Prasad. Shri

Surendrapal Singh. Shri

Swaran Singh, Shri

1, Shri

“Tahir, Shn Mohammad
Tantia. Shri Rameshwar
Thimmaiah. Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N
Tiwary, Shri R.
“Tripathi, Shri Kmhﬂ Deo
“Tula Rem, Shri
Tragi, Shri
Uikey, Shri
Ulaka, Shri
‘Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M.B.

Valvi, Shri
Varma, Shri M. L.
Varma, Shri Ravindra
Veerappa, Shri
Venkaiah, Shri l(nlh
Venkatasuhbaiah, Shri P.
Verma, Shri K.
Vldﬂllﬂkar Shri A. N.
Virbhadra Singh, Shri
Vishram Prasad. Shri
WVyas, Shri Radhelal
Wadi Shri
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Mr, Speaker: The result of the Divi-
gion is: Ayes 293; Noes nil. The ‘Ayes’
have it; the ‘Ayes’ have it

The motion is carried and the Con-
stitution (Fourteenth Amendment)
Bill, 1862 as amended, is passed by
a majority of the total membership
of the House and by a majority of
noi less than two-thirds of the Mem-
‘berg present and voting.

The motion was adopted,

17.34 hrs,
FOOD PRODUCTION*

Mr. Speaker: The House will now
proceed with the half-hour discussion
Tegarding food production.

[Mr. DEPUTY-SPEAKER in the Chair]

Shri Inder J. Malhotra (Jammu and
Kashm'r): Without any doubt, in my
opiinion, there is double talk on tne
food front. Recently, the Planning
Minister while expressing his view re-
garding the performance of the Third
Five Year Plan regarding agriculture,
had made certan remarks which have
been reported in the press. 1 quote:

“Mr. Nanda who had an infor-
mal chat with newsmen candidly
admitted shortcomings and regret-
ted that even after ten years of
planning, the country had to de-
pend on food imports. Referring
to only a million increase in food-
grains last year, the Minister sug-
gested that if more fertilisers are
required to achieve self-suffi-
ciency, it must be produced any-
how.”

After this statement, the Minister of
Food and Agriculture—to be more
specific, the Minister of State in the
Ministry of Food and Agriculture—
while talking about the very same
subject expressed one hundred per
cent. confidence on the food front. He
had clearly stated that the targets set
in the Third Five Year Plan would be
achieved. In that very statement,
going further he said that these would
be achieved provided the supply of
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fertilisers is to the tune required in
the Third Plan and the minor irriga-
tion schemes are implemented to the
tune provided in the Third Plan; he
also said ‘if nature is kind to us'

In my opinion, if after 15 years of
scientific agriculture in this country—
everybody says that today in India we
have scientific agriculture—we have
still to depend upon Nature's kindness
as far as our achievement in the food
production is concerned, it is not a
very desirable sitwation. We hLave
seen over the last two or three years
that generally for every year we have
set a target of increase in food pro-
Juction of 5 per cent. But during the
last two or three years, we have
achieved cmly a little more than 1 per
cent. Looking to that experience, I do
not know how still we are clinging to
that target of 5§ per cent. increase
every year. I think the Planning Min-
ister’s statement is, to some extent,
more realistic than the rosy picture
being painted by the M 'nistry of Food
and Agriculture.

I do agree that to achieve the target
fully the supply of fertilizers, irriga-
tion and other things are the first
requirement. Right at the beginning
of the Third Plan, why was it not
taken into consideration either by the
Ministry of Food and Agriculture or
by the Planning Commission that
since we are short in supply of ferti-
lisers and we have not been able to
implement the minor irrigation
schemes to the extent we wanted, we
would not be able to reach the target
which we have set before us? Why
were all these things not taken into
consideration and adequate steps were
not taken to see that these defects and
deficiencies in the planning of agri-
culture are removed? By the time the
deficiency in the supply of fertilizers
is cvercome, by the time all the minor
irrigation schemes are implemented,
and if nature is also kind to us, by
that time, T think, it mav be that the
Third Five Year Plan will be over. So,
1 think, the whole approach, of stat-
ing that during the Third Plan period

*HMalf-an-Hour Discussion.
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